Joint Committee Report in the matter of Hon’ble National Green Tribunal O.A. No.
88/2024(CZ)(previously O.A. No. 05/2024 PB). Sanju Changal Vs State of Rajasthan & Ors.
Order dated 21.03.2024

1. Background:-

An Original Application No. 05/2024 (PB) has been filed by Ms. Sanju Changal W/o Shri Harendra
before the Hon'ble National Green Tribunal (NGT), Principal Bench, New Delhi wherein the issue
related to illegally allotment of mining leases at Khasra No. 684/2, 684/3, 684/4 and 1317 on a Gair
Mumkin Pahad, at Gram Sindholiya, Tehsil — Malpura, Disytrict — Tonk in Rajasthan by fraudulently
showing the same as agricultural land. These Gair Mumkin pahad are having dense forest since since
hundered years which have been cut by the heavy machines depriving the grazing land for cattle, the

only livelihood for local villagers causing depletion in ground water and pollution of a pond which is
the only water resource for the villagers. The Hon’ble National Green Tribunal (NGT), Principal

Bench, New Delhi passed an order dated 21.03.2024, in the matter has inter alia directed following:-

a. In view of the averments made in the application, we consider it appropriate that a
Joint Committee be constituted to verify the factual position and suggest appropriate
remedial action. Accordingly, we constitute a Joint Committee comprising of
representatives of:-

1. Regional Officer, Integrated Regional Office, MOoEF at Bhopal.
2. Member Secretary, Central Pollution Control Board

3. Member Secretary, Rajasthan Pollution Control Board

4. District Magistrate, Tonk.

and direct the same to meet within two weeks, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and representative of the
concerned project proponents, verify the factual position and suggest appropriate
remedial action. The Rajasthan Pollution Control Board will be the nodal agency for

coordination and compliance.

b. Report of the Joint Committee be filed within two months before the Central Zone

Bench of this Tribunal at Bhopal by email-ngtczbbhomp@gov.nic.in preferably in the
form of searchable PDF/OCR Supported PDF and not in the form of Image PDF.

2. Constitution of Joint Committee:-

In compliance of the Hon’ble NGT directions, the following individuals have been nominated as

members of the joint committee:-

a) District Collector, Tonk nominated Sub Divisional Officer, Malpura as member
of Joint Committee vide letter dated 02.05.2024.

b) Ministry of Environment, Forest and Climate Change (MoEF & CC) nominated
Sh. Mahesh Dutt Purohit, Joint Director(s)/Scientist-D as member of Joint
Committee vide letter dated 12.04.2024.

¢) Central Pollution Control Board (CPCB) nominated Sh. Praveen kumar Jain,
Scientist-B as Joint Committee member vide letter dated 01/04/2024.




d) Rajasthan State Pollution Control Board (RSPCB) nominated Regional Officer,
Bundi as Joint Committee member and also appointed as nodal officer on behalf
of RSPCB vide letter dated 23.04.2024.

3. Meeting of Joint Committee:-

In compliance of the Hon'ble NGT directions, all committee members held a meeting through
video conferencing (VC) on 08.05.2024 at 11:00 AM. During VC points related to the aforesaid
Original Application were discussed and it was decided that committee members would visit
the site on 14.05.2024 (Tuesday) at 12:00 PM. Letters regarding joint committee inspection

were issued to petitioner and respondents by this office vide letters dated
08.05.2024( Annexure-A).

4. Joint Committee Visit:-

In compliance of Hon’ble NGT order Joint committee comprising following official’s visited
the site on 14.05.2024:-

1) Sh. Mahesh Dutt Purohit, Joint Director(s)/Scientist-D, MoEFCC, Jaipur.

2) Sh. Amit Soni, Regional Officer, RSPCB, Bundi.

3) Sh. Praveen Kumar Jain, Scientist-B, CPCB, Regional Directorate, Bhopal

4) Sh. Amit Choudhary, SDM, Malpura, District — Tonk.

Applicant Sanju Changal informed vide email dated 14.05.2024 that she is unable to be
present during site visit hence nominated four persons to remain present during site inspection.
Nominated persons were present during joint committee inspection at site (Annexure-B). Sh.
Raghav Diggi and Sh. Girwar Singh were present on behalf of lease holder and Sitaram trust.

5. Observations of Joint Committee Visit:-
During site visit joint committee made following observations:-

1) M/s Sindholia Mineral, ML/Ref. No.- 20211000040333, Khasra no. — 684/3,Area —
1.9419 Hect., Village — Sindholia, Tehsil - Malpura, District — Tonk.

a) During site visit mine was existing as found non-operational.

b) Mining lease was executed by Department of Mines & Geology in favor of M/s Sindholia
Mineral on 31.08.2022 for 50 years (Annexure-C).

¢) Environmental Clearance was issucd to the mine from SEIAA, Rajasthan vide letter no.
F1(4)!SE1AAJ’SEAC-Raijectt!Projecthat.B2(20239)!202l-22 dated 06.05.2022 for
Granite — 208420.0 TPA (ROM) (Annexure-D)

d) Consent to Operate under the Air (Prevention & Control of Pollution) Act, 1981 and the
Water (Prevention & Control of Pollution) Act, 1974 was issued to the unit from RSPCB
vide letter dated 02.11.2022 for Granite — 208420.0 TPA (ROM) which is valid upto
30.09.2027(Annexure-E).

e) During inspection it was observed that unit has not made adequate plantation in
compliance of Environmental Clearance (EC).

f) Lessee has not provided retaining walls around the overburden dumps.

g) Catch drains, settling tanks and siltation ponds of appropriate size have not been
constructed.

h) Regular compliance report of Environmental Clearance has not been submitted.
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As per Assistant Mining Engineer (AME), Tonk vide letter no. 717 dated 08.05.2023
mining activitics are being carried out in accordance with rules/regulations and approved
mining plan, no illegal mining is being carried out(annexure-F).

Production figures received from Department of Mines & Geology are enclosed which are
within the permitted capacity of Consent to Operate. (annexure-G)

According to mouka report of Halka Patwari, Sindoliya and Assistant Mining Engineer
(AME), Tonk, Mine land type is gair mumkin pahad and revenue record is showing that
there is no chragah/forest land,water reservoir, school,temple, railways witnin 45 meter of
mine area.(details attached at annexure-H)

M/s Sindholia Mata Granite, ML/Ref. No.- 20211000040330, Khasra no. - 684/4,Area
—2.1403 Hect., Village — Sindholia, Tehsil - Malpura, District — Tonk.

During site visit minc was cxisting as found non-operational

Mining leasc was exccuted by Department of Mines & Geology in favor of M/s Sindholia
Mineral on 31.08.2022 for 50 years (annexure-I).

Environmental Clearance was issued to the mine from SEIAA, Rajasthan vide letter no.
F1(4)ISEIANSEAC-Raj!Sectt!Projecthat.B2(2024l)f202l-22 dated 06.05.2022 for
Granite — 250001.0 TPA (ROM) (annexure-J).

Consent to Operate under the Air (Prevention & Control of Pollution) Act, 1981 and the
Water (Prevention & Control of Pollution) Act, 1974 was issued to the unit from RSPCB
vide letter dated 27.10.2022 for Granite — 250001.0 TPA (ROM) which is valid upto
30.09.2027 (annexure-K).

During inspection it was observed that unit has not made adequate plantation in
compliance of Environmental Clearance (EC).

Lessee has not provided retaining walls around the overburden dumps.

Catch drains, settling tanks and siltation ponds of appropriate size have not been
constructed.

Regular compliance reports of Environmental Clearance have not been submitted.

As per Assistant Mining Engineer (AME), Tonk vide letter no. 717 dated 08.05.2023
mining activities are being carried out in accordance with rules/regulations and approved
mining plan, no illegal mining is being carried out. (annexure-F)

Production figures received from Department of Mines & Geology are enclosed which are
within the permitted capacity of Consent to Operate. (annexure-G)

According to mouka report of Halka Patwari, Sindoliya and Assistant Mining Engineer
(AME), Tonk, Mine land type is gair mumkin pahad and revenue record is showing that
there is no chragah/forest land,water reservoir, school,temple, railways witnin 45 meter of

mine area.(details attached at annexure-L)

M/s Sitaram Trust, Khasra No, - 1317, Village - Sindholia, Tehsil - Malpura, District
— Tonk:- at present no existence of mining lease at khasra no. 1317,

Written statements received from Sh. Ramcharan Jat, Sh. Ramchandra Jat, Sh.
Purushottam nath and Sh. Neemnath Jogi, R/o- Sindholia, Tehsil — Malpura, District —
Tonk (nominated persons on behalf of Sanju changal) are enclosed as annexure-M.

Written statements of Sh. Shakti Singh (Partner of M/s Sindholia mineral), Sh. Raghav
Pratap singh (Partner of M/s Sindholia Mata granite), Sh. Vikas Mehla (Representative of
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6. Conclusion of Joint Committee Visit:.

According to mouka - of Halk: S e '

(AME) '%onk Minkea IL?SOH _-01_.Halk‘a 'Patwal_'-i_Sinqoliya..aﬁd_'-= Assistant Mining Engineer
ey ch‘ra ot i :)’D; S gair mumkin pahad and revenue record is showing that
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In the complaint mentioned khasra no. 684/2, area — 57.11 Bigha is divided into khasra no.

684/3. arca — 08.0 Bigha in favor of M/s Sindholiya Mincrals and Khasra no.68474, aréa —

12.0 Bigha in favor of M/s Sindholiya Mata Granite as per jamabandi (Annexurc-Q) .

_;A’écurding to AME report M.L. no. 79/2021(Khasra no. 684/3) was non-operative since
©09.11.2023 and khasra no. 1317 is not cxistence as mine. |

Lesse has not providcd' proof/permission for the trec [alling in lease arca from
administration/competent authority.

During inspection there were findings of deficiencics viz. inadequate plantation: refaining
walls around thc overburden dumps nol provided, Catch drains. settling Ianks_a?d. ;il?ialion
ponds of app,__'_t_'p;':)riate size as per CTO compliancc. Thc_#g[‘qre. _show.._causc notice will be
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Régional Office

Rajasthan State Pollution Control Board I'l l_lF E

Plot No. D-15, Near Ishwari Fruit Garden, New Colony, Bundi / L’fﬁrﬁeﬂg;
E-mail : rorpeb.bundi@gmail.com E'"m
Email

No. RPCB/RO Bundi/Gen-70/ |/ & — /&0 Date: ?/6 / 29

L. M/s Sindholia Mineral,
R/o - Diggi House, Shivaji Marg,
Sawai Ram Singh Road, Jaipur
302004

Email:- sindholiamineral33@gmail.com

Most Urgent
NGT Matter

) 2. M/s Sindholia Mata Granite,

R/o - Diggi House, Shivaji Marg,
Sawai Ram Singh Road, Jaipur
302004
Email:- sindholiamatagranite@gmail.com

3. M/s Sitaram Trust,
Khasra No. 1317, Village Sindholia,
Tehsil Malpura, Distt Tonk.

Sub: Regarding joint committee visit in the matter of Hon’ble NGT OA No. —05/2024,
Sanju Changal Vs:State of Rajasthan & Ors.

Ref: Hon'ble NGT, Principal Bench, New Delhi order dated 21.03.2024 in OA No.
05/2024 (PB) in the matter of Sanju Changal Vs State of Rajasthan & Ors.

‘ With reference to subject cited above, it is to inform that Hon’ble NGT, Principal
Bench, New Delhi vide order sheet dated 21.03.2024 in OA No. 05/2024 (PB) in the matter of
Sanju Changal Vs State of Rajasthan & Ors has raised issue regarding mining leases allotted at

Khasra no. 684/2, 684/3, 684/4 and 1317 on a Gair Mumkin Pahad at Gram Sindholiya, Tehsil -

Malpura, District — Tonk by fraudulently showing the same as agricultural land to following

firms:-
1) M/s Sindholiya Mata Granites, Khasra no. 684/4, ML No. — 80/2021.

2) M/s Sindholiya Minerals, Khasra no. 684/3, ML No. - 79/2021.
3) M/s Sitaram Trust, Khasra no, 1317,

The Hon’ble NGT has constituted a joint committee comprising of represe ntatives of :-

1) Regional Officer, Integrated Regional Office, MoEF at Bhopal.
2) Member Secretary, Central Pollution Control Board
3) Member Secretary, Rajasthan Pollution Control Board

4) District Magistrate, Tonk.
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Regional Office

Rajasthan State Pollution Control Board U,

Plot No. D-15, Near Ishwari Fruit Garden, New Colony, Bundi %‘KJ
E-mail : rorpch.bundi@gmail.com :
Email

It is to bring into your notice that joint committee will visit thf.? area/mining leas'es
mentioned in Hon’ble NGT order on 14.05.2024 at 12:00 PM. you are advised to presentat site

with all details/documents in order to assist the joint committee mem bers.

Yours Sincerely

&y

(Amit Soni)
Nodal Officer &
Regional Officer

LFE
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. 5



Regional Office

—— Rajasthan State Pollution Control Board l&::.g LiFE
NP,

Plot No. D-15, Near Ishwari Fruit Garden, New Colony, Bundi N 'g',f:ft,g::"fg,t

E-mail : rorpeh hundi@ginail.com

i o g R/ argedfoa-70/ [ Y 7 Rarm: 8 /5 / 2Y
&y arore et At R

WIE &.-32, 33, TN,

FeATer &ToT, SToNe (FUer.)

341001

Rewr - mﬁwz@wsﬁamﬁm.mﬁa,aiﬁw&waﬁﬂmmﬂm
mos]zom,ﬁquimamummwmiaﬁfﬁwaﬁ

—4. SRR & v |

' uof - wmaﬁwa@waﬂﬁaﬂﬁw,mtﬂa,aiﬂwﬁwmmﬁmﬂ
mOSﬂOM,uiqaﬁmmwwmam#mﬁwm
Rarier 21.03.2024.

A,

suireT Ry o gof 7 aw ¥ @ 910 gu T o & w7 F of g Afilees
whder ey 05/2024, ﬁqmmmmamﬁmﬁﬁwmaﬁaaﬂﬁm
werer die, o Redt & sner Raie 21.03.2024 gror frer wgaw wifw 7o orfdm e oram &

1. gfter sifrardy, wag sfter wrefew ge, gafaewr oa weaTy uRade saTed, dus
& yfaferfer|
2. T afvg, Sedte ugewr fRriwwr avse & ufafefi

3, wewr wfi, ToreaTd o uguur fereier svse & ufaferfer]
’ 4. Rrey #firee, e & ufaff|
SudraT afdw ST wita @ g ATadter e sy sfveer & wivy & affa waw/ wew

waa uger o Arar ferdrarr Rae 14,05.2024 3 12:00 PM wor far e foraa ¥ o sTad
srepere ¥ & s dyge wita o & ferdaror & warer ofid oy Sufded @ |

wady

(a1f3re welt)
anofier siffrardt



Rs. 1 {m
HUNDF%EB ;'{*JPEES

{mm '3 i t

".‘\hi"'{ib

L INDANONAUDICAL

£
Wb-n

BT 779365

¥ afram

¥ =g owmw uiwm e Bel wiE WRe o323 TR

T EPITAN Y U 35300 UE Agnisisos s we
T B W vEe R Sl BT dm Reh 4 vo sides
frmasn use @ANE 05 /20248 arm é: frell weedm fEeaw @
dEnTgEy AT gepe @ g v wgw oD a4 Reas

5 /2074 @ AN Rl oW www @& Pl & v feg 3

AT wpd H oeedr € AR uei o weee pao Reees ot b mdfw

§ frégw ger@ o9 T;"jﬁ £ alr A semiog ot 9o BT B © T
Fyfes w3 JuiNerd &9 8 sRie 2

(APrezsysgyy  SIGNATURE ATTESTED

B A M.K.Sharma lRaq Mo.10045 ;-"*
\ﬁ -Qy%\(p] NOTARY Puaftc : 7
e Msinora, D:snr‘iunu 5T S —
67/ 1 1 / 2y ral ;

—“*T-»«:e:'ar*f"*

¥ %







glm%%m%ﬁmmﬁmw
SR ﬁwﬁuw @Uﬂﬂm @l rmgaalaf

ﬁqmm@wﬁﬂmﬁﬁqﬁﬁﬁwakm
o 8-

| YEE e AR 7 466748369505 farel wrw Rewenforam
Aregv’ T AdIRe ¥ 9772119523
2. YA WY, AR F 206269273790 fAEI ATH e

HIAGY T
G TN i) SIGNATURE ATTESTED__
il 7 7)7/? _a ' ) ~ Y3 e {
/= 1] M.K.Sharma (Reg No. 10045}
1 NOTARY PUBLIC

Malpurg \Bm Tet{i;\ {Raj.}




3. S Nl Rwiferar = g
9672912235 e A

R ORard / ordvat  aiftreg it oS

TR T30

mmmmm
aipia Toud (RapS *
fAcgd R L o L
gap. Dot

SIGNATUYRE ATTESTED Py

MK Sharma {Reg.No.10045) _-——+<
‘NOTARY PUBLIC
waigura, Distt. Tonk (Ka))
rafsiah

HEG G "yg.

e ] T




S = Wﬁﬂ.‘ﬁ@ 44;&%!——-{@% mﬁ‘m AR w1 femr
_a&%ﬂﬂ,{«- maaa,z'n-ﬂa waas/—sa:m EEr IR WEew 0

"l'%ﬁwaiﬁvra‘&

@ﬁagﬂﬁ% %m lmwmﬂw
faatferar Pre, gar-fenlt grow, Rrarsh mmrﬁ ward . e
(@) & it # s aiftio Frdve (), S A i i

/ma/ﬁwxinf,zuzﬁﬂdﬂmmg/ 145 Riw 12-08-2022 % Tffer Rewy new
<l 2 11651,/ (et S8 T st v o et ) w s

m wrix st 3
@ aE - e M A
218 (wwo) WA T8 R, e



?[m _ ,.“"thqp_] A L | b

m : ....4I... v -«--u--.-..
aﬂm.m Tady- il 21 oy s
- AN
o FLZIRABT (1, R

'15'5" |
@S{-, =1, 7. - 1!2020
Gﬁ? m \)mm_

?W W o




rl-#l‘ -‘{‘}

&y Pl (PR

m ‘NF& «s‘:i‘f:
£ i - fasy W‘ﬂ'
&g (uia)

970474

aRaRn
mﬁmw




: »
R |
ot e Ly O g e e i a

RAEY 90 TR 08 W01 2022 4 G627 PM
NSRS SHAKT SINGH gwipibu(a 4 ANRUDHA i

o - —




weras @i silivaa
iUy i e e
Aa (amn)




g7 .J S’ﬁ"‘?’ m’““ e, .B“UG' 2022
PR 09 M;}lﬂ] , _:.__. . A

miﬁq mgjmnz.m ﬂ@“?fgﬁm

i s

| ABHIYANTA TONK,
0] Jtm.t ABHIYANTA TONK,

*ﬁmmmﬂmhl

aﬁmnﬂrwn' @#riﬁ‘f‘mtﬁ#*ﬂ-'{** .

L

Leasg mﬁd

v 1
—




GOYERNMENT OF RAJASTHAN
' DEPATMENT OF MINES & GEOLOGY, RAJASTHAN

FORM-6
FORM OF MINING LEASE
me rule 212)]
This Indenture made this ay of 20 -.u-bumm the Governor of the State

of Rajasthan ﬂ'imlrmﬁnr rnft-m:d to.as the Governmient Which exprassion shall, where the corteid
5o admits, include his successors in office aud asslgns) of the one part

and

'-wjt-_ériiﬂw féssg&.kﬁnfinﬁ'iﬂﬂuaﬁl

s s ~+{Name of person) (hereinafter referred 10 25
the “les&eé”" which ugpressic«n :h:ﬂl wlreta the m*!m 59 admits, Include his heirs, executors,
adtrifistrators; Wmﬁmanﬂwm&w& aﬁsisnﬂ

| e Aﬁe’!ﬂh Srnsh
When'the Jessed & 2 st cad ficim Shi s}ﬁkﬁ s%;gﬁ /5 ShripR/o DIGGI HOUSE, SHIVAJ(

mﬁG; mm m saﬂa&mmum "_ai; LNm A yddrm of 2 pamef) and Sh, Ram

e "Jmn"’Whiﬁt Wi | yﬂmi:ﬁé ﬁuntest.sn.atlm‘ts;be F R

the partriers of _ﬁ;&s’aiu‘mm their fespeetive tlrs; exgcutors, Tegal representative and permitted

oF

Wi "Ba lam*b T o Te— O

. remasesensnsers (Nama of the Compiry) am:i Company registered undes ws
—— e [ﬁcz undcr wihith i’néarpommd) and having Its ragistered office
at - P e [Address of the
mmm‘ii (heremaher ra{errqd to thd "kes!eef" wh!:h upnminn shall, where the contaxt so
admits. be deemed. to Include s sucoessors and permnitied aslgas) of the other part.
BACKGROUND;
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A The lessee had participatad in an elactronit aetion for grant of & minifig lease, putsuant
which the lessee has basame: eligible for mrant of 2 mining lease or had been W"‘t'd !
prospecting licenite ar letter of intent has been kssued or minjsg loase has been sanctioned
with respect o WhIth tha lessee has completed the reauirements Urider the Rajasthan
Minar Miners! Concesslon Rules, 2017 [herelnafier refemrf to s the said rules) for grant o
& mining lease

B, #ccordingly, the State Government is now exiciiting this deid for gramt of 3 lease to the
lessee In consideration of ths fee, royalties, covenants and agresments Hierelsaftar reserved
and contained on the part of the lastieto be-paid, observaii and performed,

¢ The State Goverament hereby granls tha nﬂnmgiease for Granite miners) in respect 0f the
nds hereinaﬁcr deserited 1 clause: (b snl m#hm teposited with he Goverrmed! the
sum-of Rs, 29,130 HT'M;'H!V Nine Thousand Gne: Hundrad Thirty Cinly) 85 seturity, As.
58,350/ (fifty Eight Thousand Three Hundeed Fifty Only)-as performance security and Rs.
30,000/~ {Thirty Thausand Only) as financial Bsuranca,

Norw therefard this deed wiinesses.and the parigs hareto Fiersby agree 4 follows:-
1 Demises:
{1 in mi“m‘i‘ﬁ “f the. “fm arad fﬂﬁlﬂﬁf 'éﬂﬁf}fs* and: agmemnts vereinafier

rcised and enjoyed By the

ﬂ#ﬂaiw fm;mn.mm‘* I.lba\tl}hmd phwers atal timas during

i }hmm Mhy ﬂemisedfowterm the said lands and th.search for, ming, hore, dig,

4 zrul far, win, work; dress; ‘Process, canvert, carty '_i_éﬂd!dﬁﬁm nﬁhas‘ah&m‘neram
NG, fAL/Tosink, deive sod: make pis, shlt 3pd Inclines: etc- Libery and ‘powers.for or in
%ﬁ © cosnection with: any ef the PUspOsEs mmlumk v A clabis 6 Sink drive; onike;

malntain and use in the said Ianda. and mts ﬂtafts, inclines, drifts, lovels, Water-ways i
ways and other warks sni o use, maintain. deepen or extend any existing wotks of the
 likenstursin the said Ianda
3] Tobring and wse machinery and eduipment- Liberty and power for ar Iy connection With.
any of the purposes. mentioned in this clause to erect; construct, maintain and uge on or
under the &aid landeajy: engines, machinery, plant, dressing Floors, furnaces; coke avens;”
brick Wins; workshops; store hqum, hungah;w:. godowns, sheds and other huildinmantlcf
otherworis 2nd conveniences g the like Aature un or underthe said !ari' §




>

3
© W Tousewater from streaiis ete- uberty and pewer for or i coNMECLIoR With sy of thie
purpases mentioned in this cliuse but subject 1o the rights 6F 8Ny existing: or future
lessens and with the weitten pormission of the Collsctor 1o appropriste and use warer
From any stream, water courses, springs of pther source in or upon the said lands and o
divert, step up 6F dii any such strezm of water course and cofléct or impound. Any such
water and to make, construct and malritain diny watercours, cubérts deding or reservair
but not so as to deprive any cu!tm:ted land, vmases, buildings, of Watering places for a
livestock of & réasunable supgly of witer 8 before accustormed Nor in any way to foul of
poliute any steeam or spelng provided that the lessee/lessees shall not-interfere with the
‘havigation in any navigatile straam nor shall divert such steam withGut previous written
pormission of the gevernment,
3 Restriction as to the. exercisgof thellherﬂu el
The! liberties; powers and privleges. ganted under clause 2 are subject to the foliouing
restrictions ang. subh%_ct 10 the ather proyisions af this leases-
{1} The mlnin; OpErations Il 451 métérs of the public works stc.- The lesses shall nof carrpon or -
“alflow to'be carried on, ms,rminiqgupmﬁmatm paint withina distance of forty five meters.
From any railway fine-exste underand in axcordance withthe writren permission of the railyray
-administration concerneth o un::l‘er- -hm&m Ay rng;sw,w i rapeway trestle or ‘station
except underand I acea : ; the ling
ropeway or Tmm iy

78 .»:'mf;m #ﬁtﬁm&eﬁ 'w the smfmw
6 otheridse than in' sreordance. with such. directions;
; wﬁwb}éﬁmb&ammwmgh pemiss}qn.

Nt Gincl the extent o the &mfpmmm&emuﬁd 1 the purpese Tor which the same
Esrequired @nd the said land shall not be s used IF objection is lssued by the Collector within
-one month atter recelpt by iim of sich notice unless she objection so stated shall on reference
tathe Government bies mylled: qrmivﬁm
4 ‘ﬂw lesseo/lassees harghvmuam with the Immmﬂtmfulluwim
[3) Covenants " acﬂmtam with theé’ Rajasthan Minor Minecal Contesslon Rules; 2017, The
lmﬂmees hatl piay rmuv i the tuantity of the said wineral dispatched from or

apra WA siwasar
i @ - P T
&g (uao).




iurmed wihin the lessed aréa at the:rates specified in Schedulet appended to tie
consumer i ule Y
Rajosthan Winor Mineral Congesslon Rules, 2017
: _ —— raviged by the Government and such
: i the said rates shell be liable to be rovise the -
revisi Pmﬁﬁh;m; this le'a;: iubie':'t‘ io the condition that the enhancement in the rate of
royalty shall not ba made more than once during any period of three years.
_ e Fent 3nd dther paymants- ; . & ; -
(:} ::::ﬁ;t: <hall pay. preium drount 3 specified o the Rajasthan. Minor Mineral
Concession Rules, 2017, | o s of
Th fesses/lessees shall pay for the surlace ares used by himy/them {for the purpose nf
mining) sarface vent equal to the land sevenie pvably under the Rajes S
Act; 1056 seanyother law i force to the Land evene Départment of State.
fi The lessce:shal i adiiton ta royoly; pi 16 e DIsrct Ginoral Foundation Trust 3 per
the. retes speciied I the District Minefal Faundation Trust Rules, 2016, as smended from
DN i by desaad. resit.in advants
(8} Dead Rent-Th odseslessass shull also poy For every yer, the yearly dead ren in advance
(8 Rate andpéyinent ol dead fent et Sublect to-the provisions. of sulv¢

(b)

it G any o
Sty and piefraios securty ay per vevised daa fent, The lessee
' el awsurance i irea used for eing and alhed

 shal iso-pay difference amgant of fing

\Durmp removal chiargos- This lesseisflessds shall pay Such amisunt per yeat oF part thireat o
- nd ‘quarries i the sald arsa st such

/ £/ tire and such rate as miay be fixed by this Government, fom time 1o time.
To pay compengation for darage and

ot i te and fndemaify the Gavernment: The lsseaflessees shall
make and ia siich redsonable satisfaction and compansation for-all damage, injury. ce
disturtsarice wiich may be one by Rlmyther in exercise of thi Bowers granted by the lease
&nd shall ndmnify the Government agalnst allclaims which may be made by third pacties in
réspect ofsuch damage, injury of disturbance,
18) e Indemsify apainst ail caims and to pay compenisatin for infringement of Aights of b
P“"*"-"f_"_*_ 'Thh_. lg&t_e:sf’!-_lessc&s- shall rnaim and pay such ressonable satisfagtion. and
COMmpensation as mey be assessed by lawfil authority in aecordance with the lave
tn force on the subject for all damage, injury o disturbance which may B dok by
Dim/shem In exereise. of the powers granted by this fease and shal indemnlty. and keep
Indemnifiad fully and completely the State Government against all dalins \which maybe .~

T




5
made by any persan o persons in respect of any such damage, injliry oF distirbance and 4ij
costs and expenses in connection thergiith.

1b) To pay 2 wage not less the minimum wage preséribed by the Central o State Governmient
fram, time totime,

I} To camply with the provisions of the Mines Act, 1952, | =

1d) Yo comply with the provisions of the Rajasthan Minor Minera| Concessions Rules 2017,

(8] ' Notto injure tree- The Iessee flessews shall nat cut orinjure any tree in area of his/their lease
without the previeus sanction i writ ing from the compistent authority,

8) To malntain boundary bid Intenmsdiate pillers: The lesses/logioes. shall &€ bis/their own
expenseerect andat all times maiatain and keep Inrepair boundary and intermediate pilars
according 1o the demarcation shawn in the plan annexed herets and a5 specified in clause

~ [w)ofsub-rule (1) of vule 28;
{10)  Notto erent buildings ete. an certain places- The lesses/lessags shall At srect any buliding

' or GarTy or any surfaie opecations an any public plEasure ghounds, places of #orship, scared

graves, burial grounds or village sites:for houses;] public roadsor otfier places which the
'"m"eﬁ-*"‘“ﬂﬁ"’f’!ﬁmﬂewmih&ﬁjpnbﬂ:-smmmwmmblmhk"resmcﬁan

(11} To commence: mining operaions. within six. mogths and: carry .
lessee/lesseds shall commence mining operdtians with £t monthy from the date of the
Iease to him/therm ani thereafter carry on spch bpetations effectively In  proper sifufand
workenan ik mannér both & regards grevertion of viaste by removal of sufficient
ouerburden careful storagerof Waste and drsinae 300 s regards ramoval of all vaksble
minerals within the spine, The. Jessae/lessoes shall work in wolkman fike manner for
systematie, sdlentiic. and envirgnment friendly. mining 0, a5 “to snsure. systematic

developmcnt, coreaon of mineral depost, proteution of envronment and safety of
D21 Accounts. The lassap/ieisies shall ke -cotvets “aceoints ‘ot

partculass af al ineralc obtiinedlfrom the i, detsilof il Sold o dispatched, 3nd
the nurmber of persons enploved ﬁmamﬂ%wmmmwﬁgmm and shall
llow any officer of the Departruent dt. any time bo. expinine sueh agcounts snd mine pien
and shal furnish him with suctt nformstion and retufi i resipict of aforesald m:
may requlre.
(13) - Abiding by Fules Thie esseslessis shallabid b ot exlsing At ot s eforced by the
o .Wmmaf'mata;fm.é‘zﬁ&;m-ieinga;mammgﬁmm:wh@-m@_ﬁa rules as may be
=y enforsed, from timeto time i respect oF working o the mines-andl other atters affecting
A ety health, environment and convenience ofthe lessee/lessees orof the public.
#E Jro allow fasilitise o other ingral onasiaitin or pormit holdats- The lessee/lessues shall
+/ allow edsting and Tutire ringral concession or permit holders of any land which s
= comprised i ‘or adois o i approachable by the land held by the lesseeflssees,
¢ ressonablefadlities foriccass thirets, o N
5] To-alow entry-of offipirss The lﬁ%‘ﬁ,i‘ﬂlm:‘ﬂﬁtl"@lhw-'dhv'm:ﬂfw;Wfﬂr
“any Uﬂﬂfbfﬁhj!r-aljﬂ!ﬂnigd‘ﬁ?'-tﬁ{feﬁ{ﬁl or State Government in this behalf 1o enter upon
the preises comprsed n the lease for the pipose of nspecting the same and abide by
Instruction Issued by iim from time to tinie regarding the consetvation and duvelopment of
minerals and the reiatad matters,

mﬂﬂiufﬂ ;
O - T T
- Es(uso)




6
(36)  Butiding erected by Lessep. the lesseeflessees may erect on the arca granted ta hif; any
ok building reguired for bonafied putpose and such building shall be the. preperty of The
‘Government after the expiry of the lease.or earlier determination or sutrender of the Jease’
provided that the provisions. of this clause shall not b applicable for lessee/ lessees
-l mining lease for mineral bajri (river sand); 98
117) To report accident and distovery of any other minerat: The lessee/lessees. shall witheirn,
delay faport to M, intng Enginger/Assistant Mining Englnser concerned or any otfier officer
authorised by them. any: accident which may aecur at or in thecsdid gremlses and also the
discovecy o OF WIS any of the lidds of mines demised by the loass of any minerals
whether minor or othenwise nt:speciied o the lease,.

(18) Grant/working of newly discovered minerals- Where. subsisnuent to the grant, any new
‘mineral is discavered, the. lessee. shqlt nnt WIrr and dﬁgm;ﬁ gff gnfgya r.: is inchvded in thr
lease or 3 ar:parﬂgte loase ls o | _
lease miay be termin ..mﬂﬁa ﬁtﬂﬁfsu“" ﬂiﬂgﬁmmﬂm

(1) 7o hand over possession of pratected area Hainy area ot of the lease ared is declared a5 4

protected area under the Anclent Monumitits Prege vation Act 1904 (Central Act VIl of
1304). The lessee'will hiave o delfvar the: possession bagk to tha State Gavernment without
thfmiauanr wnpemsaﬁm*fmha:_a o o |

 royalfies Teip: 6 B : "j,'_ m}c&maythenheﬂmm
payahie under these. mﬁmm; b}m arahv miw nemu'ar«-
these presents to: Wamﬂz
lisertizs, Powers.and privileges: hersb
mﬂaoutpmmﬁm 0. any

:t nﬁm&mm Wﬂﬁ%\smﬁnn ur the.

 competant. amhvtity |
2N Pre-emption- The Goverament shall have the rights oF pre-siftion s -
4 I i 2l minerals: Tying .ot upar th&l;m d by 'the lm&au@sﬁhu lﬁ.' hﬂernmﬁud be
LN\ B 2 e lossee/lessens agairist clalfis of &ny othier p artyin respect ofsuch minerats.
iy, ) "v*f”i, ! Cansequente of ﬁbﬁﬁﬂmcﬁt of ravalty of rert The Government shall determine the lsase
=7 sfter serving g notled to'thi lesse dn pay the diiss withi thirty days fram the date sf the
receiptof notlce and forfett the secyrity amount If the dead rent orcayaly or dump removal
CRarges are not paid withn thirty dsys nest-after the date ficad in these presents: The.
Gmmmenmal have the right at ity thime ofter serving the 3have notice toenter upon the
‘#aid 1ads and 1o gistrain all or any of the minaeals or movakile: property. therein and shall
cairy away, distrain ¥ order the sake of property so distraln or 5o mich of it a3 will siffice
? for satisfaction of the rent ok rayalty of dump removal chirges and all costs-and Expanses
sceasioned by the non-payivent therenf. These rights shall bic without prejudiea to the right
ot the Goyernment to realise allits. dues, under the ﬁaj&éﬁmn ﬁuhllc Deimnd Rémwwm
1952 jAct No. ¥ of :952) ar Rajasthan Laid Revenim Act 1856 {Act Hm& gfdesel o

mﬁﬁﬁ y g
i aa g-fors m
ite (U




G plicovered nny Weighng pachine o Welghs o theprucic o the Governent, uch errr
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- la}  Consequence of biuath of ather coverasts- In case of any preach o the part of

lessee/lessees of any vovenant or condition contained In the lease whether contained in this
clouse or any other clause of this lease, the Goverment may determing she ledse and forfeit
the seaurity amount and take possessioir of the sald pramises or T the alteratively may
impose payment of & penalty as specified in Schedule-iV. Such action shall Aot be taken
unlesy the lesst‘ef hesseis Hshave failed 1o remuty this bregch #fter thirty days’ rotice.

(b) Delivery on tesmination of fease- On explry or earligr determination of the lease the
lessee/lessees shall deliver up the said premises and all mines (f any) dug in respect of any
waorkingas to which the Government might have sanctianed abandonment,

{c} (il Determination of leasz in the publig Interest: The Governmmient may determin the bose if
the Gwem:neru conskiers that the minor minerals under ihe lease are required for
establishing an industry beneficial to the public

{ii} Determination of lease for the aforesaid purpose shall not be valid unless sic months rotice
i writing: has: bean givan by tha Govermment 1 the lasseo/lussaes. Such natice seed not
~ however, be glven in wair of emergency.

@) I the schduleareh the fesse ‘..:ﬁlmﬂ five: prefaranﬁa mamp‘ﬂ‘vﬂ?ﬂﬂb“ the tribals and to/

tisi

provious apprm[ o xﬁ& &Hﬁ‘&t ﬁm:mmt.
5 m:mm&mem T et L A

4ind shatl wﬁ]}fl or sk shelglied tigreon 6 e sald e
._tnoughitumg‘ Bﬂld 5’@‘, iﬁﬂ izt it alki

enteered in ﬁsﬂm ‘of
the term of the Jease, pérmit the:
at the weighing af the ssid Fineraly as dforesd
RCEDUNtS prehytneiem& _ ) s
12} To allow test to weighing Fﬁadﬁﬂ&mkﬁf”" iballatany time
lease, allow any person or pexsf jinge ]
tost eviry mghing machim o' be et @ VIS usaa,
thesewith in order 4o Sscaetaii mﬂwﬁm sanie msppct{wsw mmm imwt ne,pwir
and order. If upon any such sxaniiration or testing, any Such we’ishiux machine or weights shall
be found incorrect or out of repair or ordey; the Government may requice that the:same be-
adjusted, tepaired and pot. in order by and ar the expense of the lessee, ¥ syeh requisition Is.
not complied with within fteen days aiter the sgmae Das bisen made, th,e ﬁmnmm may
ause sugh weighing maching or weights 10 b adjusted, repaired and put in order at the.
: expenge of the Jessde, If uyon any suth examination of testing as- aforesald, any eror 15

i




for three months prior to the discavery thereof or from
nil testing the same weighing machifie and weghts, if
d period of three months, and the lesces shall pay ths

shall be rogarded 35 having existed
the last otcasion of so examining #
case such occasion Is withiri the sal
rﬁfll!y accounted for accordingly.
{3) Not to ohstruct working of othér mmarals- The lesseeflessees will axercise thie liberties snd.
powers hereby granted in such manner @5 to AUSE NO unnesassany of reasonably avpidahle:
obstrustion or lnterfuption to the development.of any warking within the said lands of any
minerals not theluded i this lease and shall at all time. afford 16 the Cartral and S e
Goverpment and to the halders of minersl concessions if m’pcu of sniy st v
any land or any minera!s within any land ndfnliarlt m the satd tands as the case may be,
rezsonable means of access and safe convenieht passage tpor ard acrass the said tnds, to.
such srinerals for purpsa af getting, wiorking, developing and sarrying away the same provided
that the lessee/lessees shal vecelve reasonabie compansation for damage or injury which

he/they may sustain in consequence:of the ust-of such passsge by such Tessees or helders of

mineril concessions. : meey o Ty e
(4] Forfomure of prnpt!fiif left ‘more: than “three. froniths af
oxpiration af lease or. ﬁﬁdfnl ; m:rﬂ _qﬁun n!‘ilma[

{ sgtqrmmauon ‘of leaze- If on
i _'éf :he dm ‘fmm wﬁst!l’ any

clause |20] of md.nﬁwmmm effective; thars - arupon ﬁ:esatd Yo i
the surreﬂdmﬂ pm or ;sarwﬂmnt mti:a case mp hﬁz any enm mhinem plants,

pants ouaemi tam!mh rghal
or dispased of I stch m
earlier determination df-fﬁl& s
compensation, '
(5) Exemption of suyaity for tenants. o eyaliy:shiall be chasged sn minorininerals riquited by the
~ tenant for any bonafied pu masgs a&mesﬂie&!&mhf-?ﬁﬁﬂhe-mfm
(6 mmmﬁ the léssee:
iessamessm further: ,manwnwmms with ﬂwﬁmrﬂmem a5 foliows:s
/ wst- The lossao/lsssaes shall pay 9 thi Governmant s;:mpis interest. st the rate of fiftoen
&\ ;:r:hnx per annum on &l arounts outstanding sgainst the lessecfiossess under this lasss,
i eras dead rint, royaity, surface reat orotherwise,
e o ;:;:i 'I‘:T:;c, ;:v good grder- The lossee/lessees shall kuep theoughout the terms of
P mrm‘ mines, huildhu. engines, machinery and other mining plants in gopd repair
mﬂi’:’ﬂ;ﬁ;‘ ﬁ:ﬂ:a:;l :fu only- The lessee/lossees shall take out and use Ballast,
# Bir uarries for his/their bonatied h
w ;r;d ksl o toraky or ksl iy Jtheir use In the leased area wnly
elvery of sampl
representnt::t::r T‘.ia  Gte« The besses/lessees shall deliver to or parmit 1o be taken by the
P aﬂ R s g :w rmmm # sumple.or somples of all racks found on miney e talsed
Nished ﬁrﬂduuj sold on intended far sale by the maﬁm&&

tb&ﬁmmmﬁ mﬁrfamvs ﬁt'-.smlmut Hahllkv w m any

74 werzm S o xfbwm
QT - e gy
& (erro)



ot filling them up- The lassee/fesseqs shall properly securs pits
permission in writing of the Minirg Enginger, will fully cloye, il

(5} Security of pits and Shafts and
and shafts-and will not without
up or choke any mine or shafts.

[6) Setting apart tand for public Purbases: The lesseeflessees: shal when tequired by the
‘Government 50 to do, setapart land for public purposes and Government May occupy the same
whenever it thinks necessary of expedierit but Govermment wil, so far as is compat ihle with the
objects  aforesaid, select the land sq as not 1o Witerfere with the mining operations . of
lessee/lessees and wii) froon to time pay to the lessee/lessees such stims of money expended in
buving surface rights vt any of {he lands so sét apart ind cost of rémaoval of any work carried
there on and for any loss gr damages caused to the Iessee/iessees by any Interfacénts in the
mining operatians:
7} {a) Abstaining from entaring oceupied land- The lesse/lessios shall abstain from #rering on
the surface.of any accupied

» Reewbelassens shall abitain from opaning any ew auatry of depot in the leasad area

without the previous santion o Ve i Enginier, Assstan Mining Engineer concerned,

{81k to obstuct road et T lesestsstesshal ke 0peniand in o way cbstuct am wood
mthoruay by sy sty whoteosase, <

{9) ot to obstruct working of aither miveesl- The lesssellesssios shall i the avent of his/thair

i, 5
oty her

red graves, buril
et e st oo

1 anG vilage siles foc higusss whlcl may De exlbting
propriated is heven before prvided onthe leased ares,
ta-use fand for-oifive purpasas Toei [assos/ipssees shall nat:cultivate ae use the fand
elrthepupoiesafipleng, =e] 1)
(12] #Ji6t to-enter upon.or wmmmumer#ﬂﬁnﬂnm#lﬁrmmm Tessei/ipssues shall not
“enfter ugon or commente any mi g operations in any famest Tand under special protection
eompiised in the leased aren eucept after prévigusiy obtalning periission i writing of the
competentofficer, e 0
(13y To-respect witer rights and not te njure: adjolning progerty- The lessee/lessees shall not
injure ar cause to deteriorate any sources of water; powar or water supply aed shall nat in
any other way rendisr any spring of stream of sater whfit to be used o do anything ta injure
sdjoining kands, villagus or housis. | FYERD
{54} Removal of stock of minerals on expity or detkraination of the lease- The lsseeiessees
4 shal on the temiliiatiin or earlier determination of the lease remove within theee months
all-etracted minals from the premises of the leasad dreas. All extracted mirierals i tiie
said

m‘& %’g'@mn}
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lands left over indisposed after three months of the termiration or determination of lease
med to be the property of the Government:

P :::ut'ded.lhat in caie :f ::ﬂ_;m lease of mineral bajri (river sand), the lessee shall net
have any right to remove any stock of baje after the expiry of lzase period or recelpt of the
order of deterniination of the lesss. :

{15) Senvice of notice on lossee- ‘rhg lezsee/lessaes shall at all times have at the lease area a duly
accredited Superintendent or Agent to whom all notices may he given and all communications
from the officers of the Department ar the Govérnment may be delivered, If there bie no such
Superintendent ot agent on the leased area; the Government shall be at liberty to treat any
ether person present there as such agent and 10 servesll aotices and other documents upen
the: said pemenor inthe Lase-of lhem Lieing no suth other | person as aforesaid, then by afffuiﬂn
suth notice or documents on'same conspicuous portion of the mining block,

{56) Supply of stones to the Public- The: lesseeflessses shall not unless prevented by reasonable
cause o3 cellspze of the guarry etc 1o the. ﬂtkfacﬁqn fthe ﬁmpmment, fail or ncglm or
deley 10 supply @faﬂﬁ&\;nameﬁ mineral} fothe pub]int pits vayth within reasgnable periad
of 15 Days (ta be spacified). In thé event aF unsatisfactory supply by the- lesseeflegsees to local
pabiic the Mining EngineerfAssistant Mining Enginger with the apgroval of the Director, mizy
sliow the consumers ta qirrryfoxtenet with their own arrangemient in the Teased ares sutside
the existing quarr‘& nrdt:pﬁ& and the sseeflessees will not tie Bntitled to-any rovalty on this:

- @coount but the same will be payahle tothe Gavernment,

W7} Emplogment of qualified person- for the: purpose of carrying out mining. Gisera
asccordance with the approved: prggiqg;_ '

) 2 whole-time rmning eaginear or the person mstsﬂ'{

e Wm Issued by the. Dﬂ‘ﬂ-‘fﬁf ﬁtﬂhl‘ﬁl of Ming

l'ﬁmhﬁm ﬁmaaer‘s Certificate of

b ok o5 b 4 oo ’ e g l“ﬁlﬁ. ‘where mnutg

s are carried oot b degloqmient of heay ._,nﬂmmeﬁm for deép hole drilling,
vabion, loading and-transpiert, or whers the average il b
/ per day; B FErage emp Y __rmmmhummm

2/
> _mwmwnmengmﬂrorm petsan. mcmsg nﬁlm\mmnmﬂstzmﬂ:m of
Y, whete mining: ORErations are carried

heavy L _ halmﬂllinm Excavation, loading and-
PRy suerage employman ex'madssemntyﬁw pér day;
Y mﬂ:n other wine, & persof hoving desree in mining or “diploma miining With twa'
amfxcas:d ce in. mining; operations: or Geologist: or-the person POSSESSING Toremants.
: ;;m ::mw by the Director General of Mines Safety:
CREE W
e s lm‘h:“m areq of Ipase Is upta-one hectare ong Wining is amﬁ*d

having qualification mentisned in ¢l
L [1i¥ o7 (1) miay wark for a maximum: oy
of fiftedn ' leases or Aty quarry liges f
" such M'Mﬂ:wﬂ'ﬂﬂ-" arelocated within tadlus of hundred Kilometers: .k Q&Mgd m“ﬂ
rovided further that if ag, doub arises about the feise covered
{m} abwu it shall be reforred w the n '

e 5,, urder-dause {iifor

e 'q;: s fur‘r‘ﬁ
&6 (vdo)
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41:5) Tﬁu Lissip, shll inform thie Governmunt of any chinga i his Tmmvable property avd its valug
| -:vnthiu a;aerlad of ﬂfmm tays fromsuch change.
7 Calwmlm af royalty, assigament of tax and recovery of dues:

- Wisherehy fnﬂthm sgrecd between the parties hereto as follows;-
11} The royalty' payable Nereunder shall be calculatest on the uantity dispatehed from or
‘consumed within the leased reg a5 per the rates specified Tn Schedule-i of the Rajasthan
Minor Mh‘narﬂ Coneession Rules; 2017;
(2 The lessoe/lessees shall not dssign, sublet oy part with the possussion of the leased ares or amy
part thereof except in the manner pormitiad by rale 27 of the said rules.
131 Without prejudice to any uther mode of recovery under any provision of this lkease or any law,
all amounts. falling due hereindér against the lessee/lessces may be recovered 45 arrears of
 land reveryue under the i inforce for such LE
[4} The lessee/iessees shal duly and, regularly pay to the comgetent authority all taes, cess and
Iocal dues in respeet of e leased aroa, sald inerals or thié working of the mines.
& I in any evont the: ‘orders of gompets authosy are ravised or cancelled by the appeliate.
- awtherity or by the State. Goy ursuance of the protesdings under Ciagter i of the

Rajasthan Minor Mineral mﬁsﬁm B, U7 o ol A9 Ol roont 4 sk
ules, the. ie;@eaﬂ b ' :

' f”,e.:-wgm mlufiam e
.,5,;.» w bss d by the

e nﬁlng :t!nar me nr mxp&uymem

satlon Wi ¢hiil b dereeming o default of agreeineat

by the Gn\'emrmm shilf b g wﬂmmfar*ali oss or damages s sustained by

hipa/them by reason o In conseqience of teexerdsg of powers confatred this ciause:

Provided fis rmwﬂmm Exercise rﬁ such powers shall not determing the said tesm

neriby granted oraffect the ferms and provisions of thess presents finber than may be

nesesary fo give effectts the provisions ofthis rlnum

M 11 Security s forfeltune Hhomgof:

o 'l:; "srrue Gﬁwmma;m forfiit the whale o part of the smount eposited by the lessee/lessecs
oy a5 MFJ?? if,ﬂ'ﬂﬂ' ﬁl" 'Eils,! !,‘ gase the lmﬂeﬂﬂﬂﬂlﬂ mmm}“ﬂ:nﬂ‘lﬂ‘ﬂ # broach of any
wman;m be pmfmmm.t by the lessee/lessers undey this loase.

" brovided thai fir cor
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(3)

12

(1)
&)

B)

12

Whenever the saidl security deposit or any part thereof or any further sum depasited .
Government in replacement thereof shall be forfeited under sub-clause { 1) ora gp{leﬁ;.-hf'ﬂ?_?'
Government in satisfaction of any dues of the Government under this lease {wfﬂ_ﬂ!_ the
Government Is heteby aithorised to doj and the lessee/lessees shall immediately depaosit with
the Government Such further sum s may be suffident with th inappropriate part g
bring the amount % G8pasit with the Gavernment upta tha limit as mentioned in Rule 13.
The rights conferred by this dleuse shall be without prejudic 10 the right conferred on the
Government by any ather provision of this lease ar by any law,

{Plan with boundary marks of demarcation report to b arnexed)
Interpretation: |
In this ledse uniess the cantest otharwise roquires,s
"Department’ mans the Department of Mines & Geology, Rajasthan.
Director’ means the Directat of the Mines & Geblagy, Rejasthan for the fime boing and
includes any officer authorised bi him to perform any oFtis Runctions,
‘Government! includes:an officer of the Governmant td séham any powers of the Govemment

ited with the

. have been for the time being delegated,

1N WITNESS WHERFOF this indenture has been signed by the lesseeflsssans;

(M/4. SINDHDLIA MINERAL)
Signed by lessecflpssens

 signature S0 59 099

"Ems Ghn ﬂfﬂaﬁ}}m,@@ on betalf of the Govemor of

. . E o ey LA oy
Wilness[l}... i s i K3 Ny an s |

N v A 97 A sl

Ugiel a8 g, Roedy rerr |
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MM’ SHO o

D JATPUR (RAJ.)

: \G THE SANCTIONED AREA REF.,'NO. 2021100004033 FOR MINERAL |
GRANITE NEAR VILLAGE SINDHOLIA TEHSIL MALPURA DISTRICT TONK IN F/O |
., 'SINDHOLIA MINERAL R/O DIGGI HOUSE, SHIVAJI MARG, SAWAT RAMSINGH | -

]

[ DEMARCATED ARBA 1. 041 HECT(AB,ODE
AREA DEMARCATED BY SH. 50 S

i ECALI‘. 1CM. = 40 METER

! FRE: WuLLm KII No 630
N-26°-18-55.00000"
E-75°-16'-32.97400"

SCRIPTION mgmm:

ME;WA M.F T ONDATED 18:08-2021

S.NO. | FROM | TO | . | pISEANCE LATITUDE | LONGITUDE
1 ¥RP. | A |203°0000° | 23.0000M 6°-18-5431244" | 75°-16-32,64822"
T2 | A | B [182000-00"  [.125.0000M - 26°-1850.25201" | 75°-16'52.48126"
FE c | 9aeop00" | 1340000M 26°-18-49.89213" | 75°-16-38.02138"
4 | € D [360°-00-00" 3L0000M | 26°-18-50.89981" | 75%16-38.00378"
s D g | 14°-00-00" 8B.0000M" | 26°-18:53.67386" 75°.16-38.79825"
K A_|Has- 0020 | ITIG319M | 26-18-54.31244" | 75%-16-32.64822°

AREA= 19419 1ICT,

g / 7 Brer
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Endomrnant aof Exacution

——.—.—.—-—-————q—_———-—._———--—-——._.--—--————n——-—_.——--——-—______.

e 2k Tyt Ty e By =1 s o

Ialgm mwm%w ; araTrRreT sipaT Rt |

rﬂ!ﬂ'ﬂ‘fﬁ‘lﬁ' Iﬁ‘ SAI'MYAK KHANIJ ABHIYANT A TONK.
\SEETT I

AwaSadcaﬂ Upkram

A L g st i e 4 i

i zfdtraﬂwctrm SHAKTI SINGH, e ot MIRUDHA
1su«m AT Othersnf O-RAJPUT :
{House No.:9001688980, Colony: CSCEHME; Area: 18,
: 'DIGGI HOUSE,SHIVAJI MARG; RAMSINGH ROAD, G
’ : Y SCHEME JAIPUR, Cily: JAIPUR, Pin codes 302003,
: District: JAIPUR, Staite: RAJASTHAN

e | e ke e g

| ﬁmﬂﬂmﬁ RAM PRATAP SINGH Wn&u&

! INARAYAN SINGH, s53aTT Otherary .

: IHoLm No:8928092487, Colony:
!JNPUR. City: JAIPUR, Pin code: 302003, strict: JAI
}Stnh RAJASTHAN

o T L Nl o s e B rae KRR

% o

i’r.%'rww Lease paﬁédaxoeedingﬁﬁyearnfpememal'ﬁ—w gﬁ'waﬂmﬁma FTEOR AT
- & A e o e T R |

uﬁmﬂﬁrim@#!ﬁtmfﬁﬁﬁwsp&ﬂ
ﬁmwﬁwﬁawﬁﬁ%ﬁﬁ )

s gt B I Rt

qmmﬁrﬁrmrm A EWI K
w" 1 ﬂ,a ﬂ n EI [ﬂi: m _."-, . --" .
" !mr@aﬁwm B g
iAge:34 ¢
Add: House No 6929092457, G?'mwl
; City: DIGGI, Pin codé: 304502, District: Tt
4 IRAJASTHAN

e e

5 i 2 Name: stpiradirgst PRATAP SENGH.,WNﬁﬁ
| .- IVIJAY SINGH SR RAJPUT
. iAge:34 .

Add: stammmoezaar. Colony: DIGG

(cty: DIGGI, Pin code: 304504, District: TONK,

L b Sl S il o T T 'y e .

202201043000814 . " 3w duftas, MALPURA
Lease period exceeding 30 year or perpetual

_--—_—_—..»_-q—._————u—n.—-—-n—-—_——-—-ﬂ-“_—'-*—-“—q-ﬁ-__q-'_ﬂﬂmmﬂi



: RITEY] ) e LTETT |
: * _ _ﬁ‘ -??74——' a . 1
i ShHTNG ™ RAEH S 7 ‘F}%‘?-’ﬂ! /;/-*b
A5 F

M- Ref ro- 202) ) oreed Y0337

IS 7%? ofla . ;
-~ 75 15/8 ]y | Ay ity a1ty T

E-’\'T'ﬂp : f;b/.ﬂ" (\:;;f"".-; TP . - ? ¥
% A '(-1--?’2?”(‘ i i vy & ej;ﬂm

weTa® wia sfzegn
Crul Gl SR i) fawm
£y (uso)



State Level Environment Impact Assessment Authority, Rﬂlﬂsm’“
Room No, 11, Aravalli Bhawan, Jhalana ‘Institutional Area, Jaipur.
E-mail; selaams2021@gmail.com el _

No F1 (4)/SEIAA/SEAC-Ra/Sect/Project/Cat. B2(20239)/2021-22 Jaipur, Duted: 0 8 MAY 2022
M/s Sindholia Mineral,
Add- N/v- Sindholia,
Tehsil- Malpura,
Dist- Tonk, (Raj).

Sub:EC for Sindholia Granite Mine Area-1. S419hect,, Reference No-20211000040333,
Production . capacity: zwnsm TPA ( ‘Khasra no: 684/3, Add- Village-
Sindholia, Tehsil- mmms:rmk, mmmmmrm

dm I’oﬂhcabnv:pmjwlmdu;__'_ i \_‘g‘ligu 006. The proposal has.
swpmﬁdpmeﬁmiwmm&pmxﬁmmﬂwwm _r'_hﬁcnhmzﬂllﬁonthc.

*

S

T :m&mz.,_
| meaein ol Dajees St sde Mg ‘

5 Mammm;h&wﬂm WW : .
Capneity Khasta No. Mﬁpﬂiadm umﬁm roduction Capadity-
s mmmmomomnmtm -

B L L T

43KLD

0.5 KLD (HSD)

Bt o o

" EMP Cost i~ Capifal cﬁiisn,aa,m
! Rmningmm." 7sooon.;pum

£ dantifcation No. - EG228001RJ188469  File No.- 15970 Dato of lsstie EG - 301052022 paga 3 g i



| Particuters Capital Cost in RS: cosciaRs,

;-!!o!lmionoemml (water spdntlinstht S 1,50,000
Wmmuoﬁn;(& Wi, e 50,000

t 4
[St, [ Partioulars | Amo ] 1,25,000

W W]

Plant 640 ;
“Tree guard 640 | 2.
Water Tanker
Maintains &

4 |Occupationbeatth =~ [75000

[ 701 O

La;uwaﬁwcapﬁm&uumomms,mnm
] - Re/Annum ’ mu

2

G identiication No. - EC228001R/183469 Fil No. 18970, Datsoflsue EC - 300572022 Pag 3017



$.No. | Fatility Provided for Laborers | QﬁmmhM-_ n RS, Per Year_

Drinking watés provided By Tankec - |20
Fi.l'l( Ald Box 5,000/« w

: Rest Shelter 30,000/- 10 M_M" :

Washroom Facilities for laborers 35,000/- | o
“Safety Shoss, hand gioyes, Dust mask, Ear . 30,0000+

plugs, Hetmei : ]

its 5.18" Mem::ghcldonm"_ﬁp?ﬂ.;m*f; e wm:d nvite

’ annﬂhma&ermﬁdeﬁngma '

s DH ;hhd M.zﬁlﬂ oﬁ\!ﬂﬂi& EC. m B :
V. This Enyironmental Clearan ‘become operational e

: mmwmmmnftmammw&@mh '"al
(MoEF /& CC), Government of India'(Gol) subsequent to the recommendatic mof 4
Standing Committwnfﬂnﬁmﬂ.&ﬁrﬂ forWildlifq. Lrapp;mmg; the Pmmt




of EC
VIL: Project Proponent (PP] shall obtain Consent to wﬁfa mmwmg u&vityﬁ
effectively implement all the conditions stipulated therein. The i Operate from the
mmpﬂwmoﬁﬁmgmtw&!ﬂbmwm :
State Pollution Control Board, Mineral
VIL  The PP shall adhere to the provision of the Mines Act, 1952, Mincs mm
(Development & Regulation), Act, 2015 and rules & regulations mad Mines. Safety
PP shall adhere to various cn;'gm( li;s;;dﬁ:; ?g:ﬂmm“l i
(DGMS) and Indian Bureau of Mines 1
IX. The Project Proponent shall obtain consents from all the ng"mﬁ”
bcfatcmnafnnumsopmnms,sspumm’“ i
rules made thereunder in respect of lands which are not owned by mMoEFCC’
X, The Project Proponent shall follow the mitigation mmmpro;iﬁ iote, 2014,
Office Memorandum No. Z-1 mtsfsmou;#.ﬂ M), datedm vd 15 0 g
“ﬂ,_a\d.,‘_-‘__.__: tnf mmiug annvitim on Habitations- w Gf m Jease areas of
nd the Iem

authmhcsfor&mwl ofrequmltegmty. - surfacs
withdrawal of ground water for the project. . .
Acopyaf‘ﬁcmua-wiﬂhemsﬁedmmmd Panci

-ﬂwmfna area m:l mx ouwr amwhich may'hm

EC anicatn No, - EC22B001A1B0AB9. il No. 16370 Dt of g - stimsgs Hhonir



E Identiication No. - EC22B001RJ1B8469' File No. - 1597

clmﬁnmﬁimding_'_, oF N
by ﬁm:y'ma wildife olearaice il bs omir

‘Wildlife

CC/SEIAA/ SEAC/ DOE shall not be responsible in this regard i
| msaua,mjuﬁwz may revoke or suspend the Bnﬂmum::?ﬂm

mnesmdmmﬂ:elmdtonmdiﬁonwhiﬁh is fit for &1

an
%:amemomuac is issued from the envi u;t;llmﬁsf:ﬁ my.
absolve the project pmponmt from the other mtutor{ s presc M‘*
other law or-any other instrumeit in force. The sole WWMW in force
weomgl mlhﬂwmndiﬁomlalddowninalloﬂmmm being '
with the ectpmpm _. rior
lr::.ﬁmhu'a:?j;si mbdlﬁeaﬁminmeplojﬂlh'“b& £ cont o deviations OF
o{mesmAAMuﬁF&GCasmecmmay o :his _
slios s bt B oo sorty o s b 0
1 fresh ce measures
mamm and to include additional momﬁmtﬁ

wqulnd.lf o di the PP o
The EC hahlehbet@uwdfmuked,incw ) or data
ddl'bmw!;comeﬂedandforfumshed mﬂmﬂuﬂinsm cation
m&wmﬂmmm;wwmgmmﬁﬂlor_wﬂ - applic .anc:

mwmmmam

e b e s
authorities on its merits and decision taken '

mjﬁ.ifmybwonﬁﬁmmhd. mmﬂmpuhon'ofulmmﬁqm;"“_"'f'_‘-"'l,-
shall be entirely at the cost and risk of the PP and MOEF &

i of any of the above conditions is not i i

'mm@ahan'submim envimnumalmmmt!hr&mﬁnmmm

R




he Project Proponent sl

- ent (Protoction) Rules, 1986, g
March in Form-V as prescribed under the eniro fséf.“’ mm asslnle g
e wbesquenly n or befoe the 30 day S8 (g e put ot the welalc,
Rajasthan State Pollution Control Bowrd/SEIAA and S8% o' of environmental
‘of the company/ unit/ industry along with the status Lucknow Regional offices of
clearance conditions and -shall also be-sent to he. duly signed by competent
MOEF/SEIAA/ RSPCH by c-mail ‘as well as hard copy e alen
pumnnfeompnny _ = with md“mmmhmﬂdin A "ﬂ..
This EC is granted for mining of the mineral -hg}f abide by the annual/ permitted
tablo aubjest o the stipulstion that the PP Sbe® BPCC L devistion thersls will
production schedule specified in the m_inins--l?l_“ﬂl o with Environment and Mining

OGN M it e el

.. %ﬁ}psbaﬂ th& varlous amounfs in the respective heads as
Dﬂ"ﬂ:aﬂemih&bc ted with: dust extractors or equi el wilh mm
ey ity and.stack emissions should

' Blasting operations; if pem

EC iderication No. - ECZ38001RUi68458 Flle No, - 15870, Damsnnmm Ragis.




[ s
-

criteria and flow rate, It shall be ensured thstmubatmeﬁon w
' waterbodiesdwmsmhﬁqnopmﬁmwnhoutjuniﬁcaﬁmmdmww;

mkmgumwu sprinkling, metlled rosd construction e.) shall be cAMCER "Ly
prone o air pollution wherein high levels of PM10 and PM2.5 m@;wamasions ffm all
road, loading and unloading point and transfer points. 'n:e ﬁssiﬁvw machineries

sources shall be regularly controlled by imwlallo_n

Po]]utxm Control Board.

Water quality monitoring and preservation: -
hmmmmmmmmﬂmﬁmmwhm

' 'Environmental Clearance shall become operational only after mdmsww
from CGWA. In cas¢, mining operation tnvnlvnshtmﬁcﬁon

"‘“WMPPMIWM for & mmcnmmmm&ocnm
R'-E“h' Ww ofﬁe ﬂu'w rate ofﬁw spung; and perenial nallahs

mﬂmmmwmwmm

€. Then _-ofmwmwmmmmh !

%2 PageBorry




(November) and winter (January) and the record of monitored data may be sent regularly to-
Ministry of Environment, Forest and Climate Change and ifs Regional Office, Central

analysis on six ~monthly basis,

Ground Water ‘Authority and Regional Director, Central Ground Water Board, Stats
Pollution Control Board and Central Pollution Control Board. Clearly showing the trend

Oxygen Demand (COD) in mines run-off; acid mine drainage and metal co SLTOR m
Punoff shall be monitored along with Total Dissolved Solids (TDS), Dissolved Oxygen-
(DO), pH and Total Suspended Solids (TSS). The monitored data shall be uploaded on the

ebsite of the company as well as displayed at the project site in

display board, at a suitable location riear the main gate of the C

-+

._ HboreTs are working without

time

d responsible in

public domain, on a

0012/1/2006-IA.1L (M) dated 27.05.2009 isstied by Ministry of Environment, Forest and

personal protective

dUring dav s 0 10 the | RS SRR

Pageg.of 17




..........

-

management , O.B & dump mining, mineral transportation mode, ”; esit; F

ioned for total
submitted at the time of EC appraisal wherein year-wise plan Was soil etc.. NO
excavation i.e. quantum of mineral, waste, over burden, lm"fb‘“'d"""dwpﬁumm;wﬁe
change in basic mining proposal like mining techriology; total excavation, BHECP o
production, lease area and scope of working (viz. method of mining, oV jepth of mining

etc.) shall not be carried out without prior approval of the Ministry Y
and Climate Change/ SEVAA, which entil adverse environmental tmpects, even if it is 8
part of approved mining plan modified after grant of EC or granted

form to Short Tetm Permit (STP), Query liceasoor any other name. . ngncial

mhﬂ}&t&nponmtshaugamcrmlmmaczomnm oy i
Assurance approved from Indian Bureau of Min Mhms&““"gﬂ
Wmderﬂwhowmnofﬂmhﬁ@kmwﬂmdkuhdm&lhﬂm gt
under. A copy of approved final mine closure plan shall be submitied within 2 2 months
the approval of the same from the competent authority to the concerned concerned Regional Office;
MOoEF & CC/ SEIAA/ $PCB-for record and verification.
Thelmd—meofmeminelmmavmmgesofmmmgschemeuwdlﬂﬂﬂw

end-of-ife shall be govemed ‘as per thie approved Mi Plan. The excavation vis-8-Vis
backﬁ]]mgmthemmslmmlv:ma OrTespo _uh;%omuontobemmdmthe
rclaimed. area shall be governed.as per approved mining plan. PP shall ensurc the

‘swaisiog. The fmplmw mm be alhmittgd syt 1o¢ MoEF & OO/

Wm ismdbynausw mﬁ, &,‘m. “--"""" M“m g Plan as per the
Mwmmmhtyafm;' l:( RS, vpraon shnll bestpaty




vi. Catch drains, , settling tanks and siltation ponds of appropri

vii. Check dams of appropriate size, gradient an

7.
i

an

i

rains, seftling tanks a 1d Ton Soil/OB/Waste dumps fo-prevent run off
around the mine working, mineral yards and Top Soil/OB/Waste ﬂ”mps'mwf‘w ete.).

of water and flow of sediments directly into the water bodies (Nallah/ River/ Pond cte)).
The collected water should be utilized for watering the mine ared, 3@“"&%

dwﬂl;l;mm. plantation etc, The WW&“&“&”‘” 1‘;‘" P R

o ey S i Wect e el SoY. ucted o e pit
and OB dumps to prevent storm run-off and sedim mtﬂwmmmgﬁ“ ‘;ﬁk
‘safety margin of 50% shiall be kept for designing af.s.mng m gﬁu ﬁ"’“- s o
rainfall (based on 50 years data) and maximum discharge in the mine and its adjoining arca

e siopoved Mhilig

bome by the PP in consultation with'
il s ol gt o

monitored. Project should. obtsin Polhs
The Main hasiage road within,the mine Ieas should be provided with n




iv.

“The Project Proponent shall carryout plan slmstbﬂ'm 0
tation with the QWY
.plmunglhcnaﬁwspecieslnconmﬂ MVTﬁbalW MW

directions of the Hon'ble Supreme Ce

Jease boundary as per the guidelines of CPCB in ¢ : g ithin P70 5
'mminsopmhwswnhmﬂmlmmwho!e w“h‘u“ jopment ©
.ycmmnmgﬁomwindwnﬂmdeoﬂhcwﬁwmhiﬂim} SEIAA inespee
-shnubegomedasperﬂlel!cmmwd y the Ministry |

stipulation made in approved mine plan. St 'loniﬂb*“"ﬁ"‘.’q{_ Sy
area of mining lease; around water body,

Department/ Rural development
are of use 10 the
such that only those species be selected which of the trees

ines in this respect shall also be adhered. The de pmmﬂon fon |
w@mwﬁm Mequntebudgumyprovmm W’“’d‘fw

care of trees. o e _
The Project Proponerit shal!malmnecmyaumw arrangemen g within
developing grazing land with & view to compensate those those arcas which arc m g
mmmmdmlmmdm.mmd:hﬂlbemm onstiane

lhcsmﬁovmlnthmmd,__;_ f &, orient should essEUBRy =0 4 The

m;mae srepared for the same clearly delineating action &
'dﬂmmﬂmmmmﬂhﬂ} pproved by Chi
urewudmomesmm P S WL R

mmqimmmmmmmmmmmw *from

.mmmﬂmmmmmm&wm}mwﬁ tio

workplace hazards and assess their potential -risks 1
cmolmmu!opmlm m&hmuhmdwdlbehg%fm_‘w.m i




and Hygiene (Providing Sanitiry Napkins), hazard of tobacco and alwlwi use, The
Mmmmnnemmaummof workers and thereafier every
ich be a part of HRA,

five years.
ii. The Plbponm! shall carry out Qccupational health surveillance whi
and include Biologm! Monitoring where pmum and feasible, and the fests and
investigations relevant 10 the exposure (e.g. for Dust s X-Ray chest For Noise
Audiometric; for Lead Expomra Blood Lcad, For Welders
Assessment; for Manganese Miners a complete Neurological Assessment by a Certified
Neurologist, and Manganese (Mn) Estimation in Blood; For Inorgame ™
Fortnightly skin inspec mormwrmm&ysmnblcmﬁxwmﬁm
tests all tests would be carried out in'a Lab accreditéd by NABH. Records of Health
Surveillance miist be kept for 30 years, including the results of and the records of Physical -
examination and tests. Themﬁofapusuwdmtonmeﬁabhkcmﬁmﬂkock
‘Mining, Silica, Gold, Kaolin, Aluminium; Iron, Manganese, Lead, Uranium
ncedtobchandedamtotheh!mmgmpam:ﬂtofﬂn Smcincuethehfé#fthemw
less than 30 years. It would be obligatory for the State Mines Departments to make
amangements forthe: safe and seoure storage of the records including X-Ray. Only
acoepted ‘purposes and not the digital one), X-Ray

conventional X-Ray will be-ac
mustmeﬁ“mtma(l?ﬁ&h&emnﬂof?odgmhw AR
gl el g ord of per : ¢ m

'Ille

mﬁm'uclum, 'Ih@domesdc ”an




D

i mmmmmmmmwwmwwﬂw and submit 8 report 10

 area once in five years purpose of monitoring land use patiern P

_ concemed Regional Office of the MuEF&CCfSEIWSPqB' ‘-
il The Project Authorities should inform to the SEIAA/Regional OfCE
financial closures and final approval of the project by the concemes _
_ date of start of land dévelopment work. . o e gtatus of e
iii. The Project Proponcnt shall submit six monthly compliance reports 00 pre & its
implementation of the stipulated environmental safeguards 10 e 0/ 7 onerol
concemed Regional Office, Central Pollution Control Board and State PO '

e npower should be
V. A separate ‘Environmental Management Cell’ with suitable qual ve shall directly report
ek and

set-up under the control of a Senior Executive. The Senior Executiv

to Head of the Organization. Adequate number of qualified Eavironmental Scientists B0
Mo Engiocer sl b ppind nd s g 0 RO, MoEF & CC/ SEIAW

V. The MoEF & CC/ SEIAA/ SPCB shall randoraly monitor complianc ¢ of the stipulated
condiions, Th. prejeet ahoiies Shols e il saopenion o e MOEF & OC

orties shopld iy g

vii. Project Proponent shall Insiré tie sompliance of the Authoity dire i

1 3 ek g "
aaitions 3 ) y o Sl i s,
.t-___t.t_!. SORUIuons recomm ended in view of Vi diat

_ mmﬂmmm




‘and conservation ofwﬂdﬁl‘u in the Sanctuary/ Park.
6. The PP shall ensure that the- Wumwwwmwmwm
mdﬁtminﬁ:eﬂszmdthcwndufe Stnctutry/ Naional Park. |

1. ThaPBMgimmtmdamkingby yofama.mmoompaywthﬂﬂ"”’“‘“w

and judgment of the Hon'ble Supreme Court dated 02.08.2017 in the matter of

requlmnems &

Writ Petition (Civil) No. 114 of 2014, Common Cause V/s Union of India & others before
grant of ToOR/EC, The undertaking inmlh include commitment of the PP not to be repeat any
snc.hﬂolﬂmnhﬂlm

2. Incase of violation of above undertaking/ affidavit, the T6R/EC shail be liable to be terminated
forthwith,

3. The environmental clearance will-not be- operational, till such mthe?nuect?rﬂpop__;m!_
complies with all the statutory requirements and judgment of the Hon’ble Supreme C"\‘,‘,}t
damdﬂ!ﬂklﬂl?mthommufWﬁlm&m{Cwﬁ)ﬁo 114 of 2014, Common Cause V/s
Union of India & others,

4. The department of Mines & Gea;o%ﬁm mwm mmiﬂs wmﬂm mm‘

e Court dated 03,08.201" 'i;,itﬁa;' '

nEtImHnn’ble“é%rem 7 i the matter o
_ of20l4 Comon@nusevmtfnimoﬂuﬂaﬁ, hers,

thhﬁmmbth‘*mof
mmmmmm for
Autharity to-assess the adequacy of

mﬁmmmﬁ,:t"

5. Th implementation oftheprojct vish i covimnnt e e B
_Wdﬁ?wm«m&nmmfnsm;m %n e wﬁ_

Gwmmmofkqasfhm.lqipwmdthisofﬂw.Ammwycompﬁms '

atmmpomhanbewbmuedto 168,
4. ThnElembigtobquh:l. in m%m that the PP has i

and fumished false and misfeading information or data which is matauu to screeni
wonmg or appraisal or decision on the appliua!ionm:ﬁc. '

< prqwtauthoutlmmﬂlnfom MoEF m;lOfﬂocntLuckaowfRs J'H
CPCBSEL&A,Depmmt e ' Péa

of Environment, ent of Rajas
closure and ﬁml approval ofihb project by the

date of finadeist

o in the mw@t‘shan G caia out without prior




the date of start of the project.

6. ommmumnqammofmvﬁmmmt,aovmwﬂf“‘l
Office of MoEF, Lucknow, RSPCB "’h‘”"”“"”’““““”fgfmm
Enmmnmmtalnfeguudnhmﬂdbcglm full coopﬂ'lﬂun. i’
by the project Proponents during their inspection. A eomp"%
submitted to SETAA should be forwarded to the CCF, Regionsl

" /SEIAA, Department of Environment, Government of Rajasthar,

7. The Authority reserves the right to add additional saf "~ clearance UnAeT.
found necessary, and to take action including revoking of Mﬂ“ww Wt effective
the provision of the Envifonment (Protection) Act, 1986, 0 T oisfactory
‘:mplmﬁmofmmmadu&guuﬂmmwina time bound
manner. <ol lﬂl

¥ 8 Theproject Proponet should advertise in at least two local Newspepers project
mmemmmewwhhmﬂhhmmﬁuwwmmwwiﬂﬁk
has been accorded environmental Clearance and copies of clearance hsﬁ:
with the Rajasthan State Pollution Control Board and may also Bom the day of issue of the

the RSPCB. The advertiscment should be made within 7 days from the day of isse ® "
clearance letter and a copy of the same should forwarded 1o the Regional Office ©
MoEF at Lucknow gt am -b:";’ néat, Govemment of Rajasthan,
9. The above condifion shall be: enforeed among others mger the provisio
m and Controf anoﬂmfom)IAot._I!Wn% mm

2 %ﬁ?m notbe mm;r e
b mmm&maww_ww%mﬂwwﬁmaf

eemmmﬁmmmzmmm FloNo. - 16970 Dile ot issus G . aiciacs

o



'l‘q i, T '.J_.‘_ o
16.

"W

. orkinig in dusty areas shall wear protective respiratory devices they shall also.
; ith adequate training mmrammonqnufuymdhgdmm
'lfgsesmb:%nnmu level should eonﬁmto lhemndnrdani d under E (P) A Rules,
viz 75 dB (A) during day time and 70 dB (A) diiring night time.
The PP shall submit an environmental statement for the firiancial yéar ending Jist March
in Form-V' as prescribed under the environment (Protection) Rules, 1986, as amended
subsequently on or before the 30® day of September every yéar, 1o the Rajasthian State
Pollution Control Board/SEIAA and shall also be put.on the website of the company along
‘with the status of compliance of environmental clearance conditions anid shail also be sent
'totheh:chnwnegibnaloﬁmnfuoﬁmw:-mm as well ashardcopyauly
signed by competent person of company,
The Mining Dcpaﬂmentmllmmﬂ:ﬂwhﬂu exccriting the mining lease, if the. mining
lease forms a cluster of total area of more than 5.0 ha, i accordance withi EIA notification
dazed 15 0}2016 and 01 07.2016, thmxuehminmg !mmll beemmtodhegim on!y

-'m R‘J““ Swmp‘ L‘s‘ f, Y \‘. Lt s -:‘-:-"E"""' it Lk 5 '..' ‘2

Am.npur

mmﬂlﬂ.llipw

mdmdlwhrﬂnsmmonmmﬁgh M vt Pellaic }

Member Secretary,

B g




Regional Office Kishangarh
l Rajasthan State Pollution Control Board
e Kishangarh s j
E—- 'Phone:()l4(a3—25011]Fax:01463.250111 _ ST E
Eﬁ Registered el
-

/150(1)/2022-2023/2134-2136

F[Mlnes],’Tonk[Mnlpura]
Date:  02/11/2022

File No
Order No 2022-2023/Kishangarh/10613
Unit Id : 122,916

M/s M/s Sindholia Mineral

wai Ram Singh Road, District- Jaipur (Raj.),

R/o - Diggi House, Shivaji Marg, Sa

Iainur

E-Mail : sindholiamineral33 @gmail.com ’ '
under Section 21(4) of Air (Prevention & Control of

Sub: Grant of Consent to Operate
n 25/26 of Water (Prevention & Control of

- Pollution) Act, 1981and under Section
- Minor Mineral Mine at near Village-Near Village

Pollution) Act, 1974 for your
sindholia, Tehsil-Malpura, District- Tonk (M.L.No-Ref. No.- 20211000040333).

Ref: (i) Your applications dated 16/10/2022
(ii) Received on 16/10/2022

Sir,
In view of the details submitted vide your above referred applications/ documents, the
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)

n 25/26 of Water (Prevention & Control of Pollution) Act, 1974

Act,1981and under Sectio
ining activities. This consent is subject to the following

is hereby granted for carrying m

stipulations:-
1 That this consent is being granted in favour of M/s. M/s Sindholia Mineral, a Mine of

Minor Mineral having M.LNo.- Ref. No.- 20211000040333in an area measuring

1.9419 Hectares at/near Village-Near Village Sindheolia

‘ ,Tehsil-Malpura,District-Tonk.
2 Thatthis consent is valid for a period from 16/10/2022 to 30/09/2027

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1  Granite (ROM) 208420.0000 TPA

4 Tha_t the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th Novembet
2009 with respect to National Ambient Air Quality standards.

1

Signature valid
£ ak Tanwar

Digitally signed by &
Date; 2023, /

Reason: Selt?
Location:




F— Regional Office Kishangarh
~Hamsian Rajasthan State Pollution Control Board
e ———

Kishangarh

E@ Phone:01463-250111Fax :01463-250111

File No
Order No

Unit Id :
5

9

Registered
F(Mines)/Tonk(Malpura) /150(1)/2022-2023/2134-2136 s
2022-2023 /Kishangarh/10613 Dk D2ALS
122,916'

That this consent to establish/consent to operate is only for carrylpg out rITining of rnme]:‘f':llfore
and mot for any processing/benefication or ctushing/grinding of ore/mineral for. w If-‘.h a
Separate application for consent to establish and/or consent to operate should be submlueq,
The project proponent is required to obtain seprate consent to establish and C(?D‘SEI:It to operate
for carrying out mining of other minerals(s) if any or processing/beneficiation of such

mineral(s) and for any addition/modification/alteration or change in process.

That this Consent to Operate is for mining / processing / beneficiation of product as
mentioned above in M.L.No.-Ref. No.- 20211000040333 and a separate Consent- to
Operate is required to be obtained for any other Mineral mining/ proc_essmg/
beneficiation  Plant/process if any and for any addition/ modification/ alteration or
change in process.

a. That this grant of consent shall not absolve the project proponent from
making compliance of other statutory 'obligations prescribed under any

other law or directions of courts or any other instrument for the time

being in force. '

b. No trade effluent shall be discharged inside/outside Mine premises.

c. That lessee shall comply the conditions as mentioned in the
Environmental Clearance issued by State Level Environment Impact
Assessment Authority, Rajasthan vide letter dated 06/05/2022 and submit
evidence based compliance report every six monthly.

d. That this Consent is valid subjected to the validity of Mining
Lease/Mining Plan/Eco-Friendly/Environment Clearance, if applicable. In

case of not renewal of Mining Lease/Mining Plan this consent shall be
treated as revoked automatically. ' !

a. That you have submitted an amount of Rs. 66000/- as fee (CTO) which

Is adequate for Consent to Operate for five years as per notification dated
26.05.2016.

b. That this consent is being issue on the basis of information submitted by

unit. The consent may be automatically revoked in case of any wrong
information found after that.

¢. That the Drills shall be operated with water injection System ie. wet
drilling be carried out during mining or the drills shall be operated with

dust extractors. .

d. That the project proponent shall ensure that no mnatura) water course

and/ or water resources shall be obstructed due to any mining operations,

That your submitted mining lease is valid up to 29.09.2072,

Signature valig

Digitally signed b
Date: 20273 =
Reason:; Self},

Location; N

y Pak Tanw:.
8:52 IST cod




Regional Office Kishangarh
Rajasthan State Pollution Control Board

Kishangarh
—Rolasiba0—

“"\v\,\—?; Phone:01463-250111Fax :01463-250111

File No
Order No

Unit Id :

Ha

10

Registered

F(Mines)/Topk(Malpura)/1 50(1)/2022-2023/2134-2136

2022-2023/Kishangarh/10613 e

122,916
a. That this consent is being issued in accordtant: ‘l:'lth the EC certificate of
S;:ate Level Environment Impact Assessn::et: lllt ority, Rajasthan, letter
no.n(4]/SElAA/SEAC-Rai/Sectt{PT°ie°tf o ;3182(2023912021.2022
dated 06.05.2022. b, That the mine shall ensure advertising in at Jeagt e

" local news papers widely circulated in the region, one of which shay be in 2

vernacular language. .that the project l"as b‘_"f“ accorded environmenta
clearance and copy of clearance Iet.ters are available with SEIAA , District
jaipur and Rajasthan state Pollution Control Board. The advertisement
shall be made with in 7 days from issuance of this consent and a copy shall
be forwarded to SEIAA , District Jaipur and Regional Office, Rajasthan state
pPollution Control Board. C. That the overburden generated shall pe stacked

" at earmarked dump site(s) only & it should not be kept active for long

11

12

period of time. The maximum height of the already existing waste dumps
chall not exceed 5 meters and it will be protected by walls of ‘rubble stones
(Retaining Wall) on the downstream side to prevent the flow of fine
particles. d. That the void left unfilled iln the abandoned mine area shall pe
converted into water body. The higher benches of excavated void/ mining
pit shall be terraced and plantation. Peripheral fencing shall be carried out
all along the excavated area. ' '

That the mine shall apply for renewal of consent to operate in prescribed
application form with requisite 'fee before 120days from expiry of this
consent.

a. That Catch drains and siltation ponds_'_ Juf appropriate 'size shall be
constructed around the mine pit and over burden dumps to prevent run off
of water and flow of sediments ;éiireétly into the agricultural fields and
water bodies. b. Dimension of the retaining’ wall at the toe of the temporary
OB dump (s) and OB benches within the mine to'check run-off and siltation
should be based on the rainfall data. c. ""_l'hat Effective safeguard measures
such as regular water sprinkling shall be : carried out in critical areas prone
to air__ pollution and having high levels of' 'p'ai'ticuiéte matter such as loading
and unloading point and all transfer points during handling of the ore.
Extensive water sprinkling shall be carried out on roads. It should be

ens“re.d that the Ambient Air’ Quality parameters conform to the norms
prescribed by the Central Pollution Contr_'nl Board in this regards.

Signature valid 3

fpak Tanwar

Digitally signed by// _
D?tle: 253'3. - ) 2862 IST
' Reason: Sel d
Location:

02/11/2022



Regional Office Kishangarh y
_mm_"""" Rajasthan State Pollution Control Boar
e Kishangarh fi
? y Phone:01463-250111Fax :01463-250111
N
Registered
File No F(anes]/'l‘onk[Malpura)/lsotl}/zozz-zozs/g134-2 136 AT

OrderNo  2022-2023/Kishangarh/10613

suitable conservation

Unit Id : 122,916
in consultation

13 a. That the project authority should s aran
i a

measures to augment ground water resources in the ;

with the Regional Director, Central Ground Water Board. b. The Vehicular

emission shall be kept under control and regularly monitored. Measures
shall be taken for maintenance of vehicles used in mining operation and in
transportation of mineral. The vehicles carrying the mineral shall be
covered with a tarpaulin and shall not be overloaded. c. That the lessee
shall develop plantation in at least 33% of total land use for mining and

allied activities as given in Approved Mining Plan and shall maintain the .
same at all the time to maintain ambient air quality around the mine. -
“That no Single Use Plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MOEF&CC), Government of India
notification dated 12.08.2021 shall be used in the industry/unit premises.”

15 Thatall other general conditions enclosed as Annexure shall be strictly complied with.

16 That this Consent is subject to the conditions as stated above and general conditions as
stated in Annexure. Further, the mining unit will comply with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981& Water (Prevention & Control of -
Pollution) Act, 1974and any such conditions as may be specified from time to time by

the State Board under the provisions of the aforesaid Acts.
is issued from the environmental angle only,

implement

14

17 That the grant of this Consent to Operate
and does not absolve the project proponent from the other statutory obligations

prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws .for the

time-being in force, rests with the industry/ unit/ project proponent;

18 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules

made thereunder,

/operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other legal instrument in force. The sole and.
complete responsibility, to comply with the conditons laid down in all other !awé for the
time-being in force, rests with the industry funit/project proponent.

19 That the grant of this consent to establish

Signature valid




Regional Office Kishangarh '
i Rajasthan State Pollution Control Board
Kishangarh
Phone:01463-250111Fax :01463-250111

Q"

Registered

,Tonk(Malpura}/150[1)/2022-2023/2134-2135

F[rdinesl : =
e NO ﬂzz_zgzgjl(ishangarh/mﬁl-?o Date:  02/11/2022
N 2 TN A O
ot e 122,916
ot '
. As Above
Bl A5 Yours sincerely,
: Regional Officer
'
0:* ;
o Copy T Department of Mines & Geology, Government of Rajasthan, Tonk

” 1 Asstt Mining Engineer,
7 Master File.

Signature valid

Tanwar
g =g . ndb a‘.: TanW
e Dl S8reS otz 7
Foy 7 Reason: Se d

B Location:
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GOVERNMENT OF RAJASTHAN
DEPATMENT OF MINES & GEOLOGY, RAJASTHAN
FORM-6
FORM OF MINING LEASE
[See rule 21(2))
This Intlenture made this e S mid ay of 2035 abetwern the Governor of the State
of Rajasthan (hereinafter referred te as the mment which expression shall, whers the context

50 gdmits, include his successors in office and assigns] of the one part

and

Whign the legsee & an individual —- .
' ~=(Name of person) (hereinafter referred ta as
the "lessee’ which expression shall where the tontext so admis, nclude his hels, sxecusors,
administrators, representatives, and permitted assigns]

or

‘When the lessee is « repistergd firm S Shaksl-Singh /o Shrl Antrudh Singh R/o DIGGI
HOUSE, SHIVAIl MARG, SAWA! RAN SINGH R JAD; JAPUR (Rai.) (Name & address of 1st sartner]
and'Sh, Raghav Pratap Singh $/o, Shii Rant PratapSingh Rfo. DIGGT HOUSE, SHIVA MARG, SAWAI
RAN SINGH ROAD, JAPUR [Riil:) (Mamie-and sidviss 0¥ 20l pairtner) and (Name and address of 3rd
i) A (Hiné B 5dress o 4Th portastind e & adiess of STh partnier) sl carmying on
busksiess in gartnersiip under 'ﬁ!&'ﬂtm*mm‘a‘nﬂ rof {Mame of the Firm) M/s. SINDHOLIA MATA
GRANITE registered under the indfan Partnership Ac + 1832 (9 of 1932) and having their registersd
office at DIGGI HOUSE, SHIVAIl MARG, SAWAI RAM SINGH ROAD, JAIPUR (Address of the firm}
(hereinafter referred xo B3 "lessens” which upmﬁm sﬁa!l, when the context so admits be deemed

te inchude all the part ‘sutd tiem, theli respactive helrs,. exzcytors, legal representative and

or
When the lmeb ls 0 mnimred Company e
—— : {Name of the Company} and Company mh'md undgr ———
- s Gt under which incmpo:dted} and hawing its reglstered office
PSR S T N o I s (Address  of the

mmpanvl memhrmﬂer m!‘ermu to as the "lessee” which expression shall, where the contest 50
admits _I:g degmed to Include jts successors and parmitted assigns) of the other part

g wia sl
Wy 0 - fas Taai .
&z (w0} 7

ey
L |




A

‘praspecting llence or letter of intent has been issued or muning le

‘Minar Mineral Concession Rules, 2047 (herelnafter referred to as the s
amining lease.
i cd far grant of 2 lease 10 the

D_El_nim
{1}

2
The Tessee had participated in an electranic auction for grant of & mining lease; wz:z.ga -
which the lessee has become eligible for grant of a mining lease or had been g o
ase has been sanctione

te under the Rajasthar

with respoet ta swhich the lesses has campleted.the requiremen % 70 :
e Pl ' - gaiidl rules) for grant of

Accardingly, the State Governient Is now: executing this de

lessec in Ci:nSidEfation afthe feo, Feyaties, covenants:and afrdimerits herainaftor raserved
and contalned o tﬁa@an uftim fessee to be pald, olisarved ahd perfarred. o
The State Government: lm&ygrmﬁ thes mining lease for Granitd ‘ineral I respect of:h
lands hereinafter describiod in clause 2(b) and m}mdapamed with the Government the
sury of Rs. 32,100 /-(Thirty Two Thausand One Hunered Tan Onlyj-as security, Rs. 64,350/«
[Sixty Four Thousand Thiee Hundred Fifty Only] gy psrforms e security and Rs. 45,000/~

(Forty Five Thousand Only) asnancial agsurance..
Now therefore this deed witngsses and the parties Hereto| ha?rﬁq'weaas follows:-

mmmdawmmpmm wes ?gﬁzs&mﬁanﬂ_mm the
Governmerit: Herahy, graits and demises: Upto fhe»ﬁ"‘ gs; @l these

mmﬂs’hﬁs‘\felnﬁfmm of ﬂﬁt’mﬂw rﬁamﬂm s45 the said mitierals) situsted, __
'Y e loinds re referced fo-hereinafter and subject of

The following ubema;; pra oy wm'mw' e swercised and enjoyed by the

lessee/lessees subject to the other provisions:

(1)

2)

(3

of thisleass:

To enter upon land and seafch for, win, wark ete. Liberty and pewers at a times during
the terms hereby demisall toenter ipan the sald kndsand to search for, mine; bore, dig,
drill for, win, work, dress, pmqm; convert, cummﬂnd dispese of the said minerals,
To sink, drive and migke plts, shafe and Inchines etes L‘M and pawers for er ln
connection with any of the purposes nientioned in WS clause 1o sink, drive, make,
maintain and use in the said lands, and pits, shafts, laclines; deifts; levels, water-ways, aie-
ways and other works and to use, maintain, deepan or extend any existing works of the
like nature in the said ands.

Tobring and use machinery and equipment- Liberty and power for o in conneetion with
any of the purposes mentioned i this clause to €rect, construct, maintain an.d use or or
under the said lands any englnes, machlnery, plant, dressing floars, furmaces, coke ovens,
brick kilng, warkshops, store houses, bunsa laws, godowrs, sheds and other blfings aml
ot hier warks and conveniences on the iike natun on or unges the said lgnds,

qeras Tiw Stagem
i qf - (IR fEwn
w11 a)




3.

b im'?*&-whter'frm-gtf&ihﬁ% Uberty and power for ar iy CONRCTION with sty o the
Purposes mentioned in. shis lguse but sublect to the rights of any eisting or fuure

fessees-and with the written permisston of the Collector o apprprista and use witer

' | UFwAIter eourse and coflect oF impound. Any such
waterand ta make, construct and malnaln any Walercourse, culverts drains or reservoirs
DU 0t $0 35 to depve any ultivated lan, Vllages, buldings or watéing places for 5
e s g Rl of water 3 before acciustomed nor I any visy o faul of
pellute any stiedm de spdng provided U he bessen/lesseas shall rot Intarfare with the
AVIGATION in any navigable steea nar shall divert such stream e e
. permission of the gowerament. ,
3 Restriction as ta thie exsrcise olthe lbeniesotes |
The Wberties, powers aid - pvilegas granted whdes o
= reswictians and sSublectto the other provisions o i fease
) The miniog aperations witi 45 meters o the pubilc we

1o the following

o the

o 6 th cuting s the . oy b o s o kg o
e o o Rt 1 o 0 e S s g
20y track shown i Yhe: revenug secord as vilage s allowe:any wrking 1o b carried on
e dtancs i (1 et of - uter e of h o exsnt wihthe provous

LRttt s girision.

VaIan not irssdy n use: Before using for surface operation
hosy e for e opaat ns. Thet lessee/lessees shall give to.

“stuation and the sateht ol e find propased w be so. e o
e the sald i hall nof b s s F abjection 5 e by the Collector within
ané month ater receipt by i af such notce onless the bl el

mmﬂ"‘”“ﬂﬂmﬁ&izmullﬁd:hr‘w@_-& .+ entas foll wing:

A Wi eflessees herely m‘*miggmmmsu- B .
! mw.:tﬁénﬁm the Rajasthan Minor Miners| Concession Rules, 2017 The

ses shall pay royaley on the quantify of the sald minsral dispatehid from or

¢ i '-@i‘-"ﬁf'"ﬁ“ﬂ'!ﬂ_'fiw




; ; the
consumed within the leased ares ar the rates specified in Schedule-ll sppended te
Rajasthan Minor Mineral Concession Rules, 2017:

uch
Provided that the sald rates shall be llable to be revised by the govgmn:er;":n;; of
revision shall apply ta this lense subject to the condition that the enhancement In

royalty shall not be made mere than once during any period of thres years.

(2}, Surface rent and othier payments- el s, _
(al  The lessee shall pay premium smount &s specfied In the Rajasthan Minor Mineral
Concession Rules, 2017 of
The ﬁesseamﬂegs shall pay for the siiféce arda used by him/them (for the purpose
mining] surface: rent eqml to'the: ram:l Tavenug p&yabln uniér the Rajasthan Land Revenue:
Act, 1958 brany other law'in force b the Land Aevenue Degirtment of State,

The lessee shall, in. addmnn o toyalty, pay to thie District Mineral Foundation Trust as per

{c]
the rates specified in the.Olstriet Minesa! Foundation Trust Bules, 2016, as smended from
ﬂrm!tuﬁma. _ B v A
ent-The e foray ""war,iha Waﬂkdeadmnthudvm

fts)

" _j_j_,lmgassﬁau be liable to pay the
wihie ,ﬂf@fkﬁhﬂhﬁfb{tﬁﬁﬂﬁ&ﬁfﬁ
@) Roteand pa?méﬁf nrmmﬁ«é m_mﬁjema«mmwm of sub-clause (3] sbove a5
fmmﬂmdayammugﬁmﬂﬂmmq’ Jesseeisse "mllmxmibeﬁmmm
fﬂrmﬁmrﬁiemﬁaﬁnmaM‘ liyas
Thousand F red Eigh e ﬂagmm@msrmmeerfmma
' sl 'fﬂha ‘apply’ to: the payment of
Ay obher thianges, !&hrFace rent will ‘be:
3] Remd :ewm;, pafmman‘éa mqm-xm ﬁhmi Bysirance: m Im&c shali pay
dﬁcrenmammmuf; curiteEn Securty a5 per raviss L The .
shall slso pay difference: smouiit o
- activitles inceeases; : \
I_‘J. Dﬂ"l’lp mmovafwifg;ﬁ-m lé"! gl [ifss x ; ' ".""m.am“htpérww ﬂf Plf'tmuﬁfﬂ&
the gmmwfgr agdlagical vé ation. o :i'mlﬁiw USRS In thie said area at such
time and sisch rate a§ may be fised Ry iR, e tine to time

(7} To pay compensation for damage & _-Wﬁnmlﬁ' the Gavernment- The lessee/lessees shall
make and pay such reagonable. satistaction and gompensation for all damage, injury or
disturbance which may be done by him/thern In exerclse of thi pawers granted by the lease
and shall indemnify the Geverament against all claims. which may b Mmade by third parties in
respect of such dwnage, injury or disturbancé, | |

{2} Ta md.ammfr against all claims and 1o pay compensation for infringement of HRhts of third:

n l‘;t:mo:a the subject far_.aﬁdnmm, Injiiry or dﬁtﬁr&#nm l)mu:ﬂ ma}- &e done: by
‘e dmmed‘} exercise of the powers Rfanted by this lease and shall lnﬂm'nnw and keep
m‘ﬁwmmﬂemﬁfﬁﬂ‘ﬁm' e ,_'nt agaumaﬂ &imswhlchmwﬁg

Wi A - rsa‘ﬁt ST
&5 (o)




{b) To. R3Y 9:wage nat less:the minimum wage. preseribed by the Central or State Govemment

B

5
made by any person o parsons in respect of any such damage, injury or disturbance #hd all
costs and expenses in connection therewith,

ﬂ‘am, tine mtlme

[€) To comply with the peovisions of the Miries Act, 1652,
(d) To mmply with the pravisions of the Rajasthan Minor Mineral Conmﬂﬂns Rules 2017,

(8)

1

(20}

{11)

(12) 4

Not to'injurs tree- Tha Iessepfiessaeuha Il not cut or injure any tree in area of his/their lease
without the previous sarction In writing front the competent authority,

To: maintain boundaty and. intermediate pilars- The lessee/lessees shall gt fis/their own
expense erect and at all times maintainand keep In repalr houndary and Intermediate oillars
nccording to the demmﬁon shown in ttle plen annexed hievsto wnd pg specificd in clause

iv) of sub-nule (1) of ruld 28,
Not to erect buildings ott; on certaln plates- The Idssee/lussdos shall not erect any. bulidirig,

OF carry or any’ Surface. d,ﬁemmm nrmw;nuhllr ﬁteasme gmnds, places of morship, scarsd

graves; burial grounds or village sitesfor Fipuses; public wods or other pim which the

wmmtentammltwmw&m:mma&nlﬂaﬂwgmnadmhﬂwwmw&xmmm
To. cgmmm minng am‘ﬁnns aﬁhj&:ﬁ& mmﬂjﬁ nud ey mam am pmperlv—ﬂw

enfarcad; ﬁnm i 4 diife T fespect of 1

safety, health, environ it and convenlence of the hesset

To allow facilitiesto other mineral concession os pmﬁt imi&m,- TE‘B iamssm shalt
allowi existing and. fure mineral pancession. or permlt holders. of aoy knd which is
comirised h or adjoing o is appranchable By the Iand’ held ky the lesseeflessees;
tgtmhfﬁ facilities for uccess. thmﬁ)

To allow @ntry of officers- The: l&ﬁggﬁamﬁ ‘shall ailow any-oHficer of the Depariment of
any other officer authurised by the Cantral or State Guwemmmt in this behalf to anter upon
the premises comprisest In the lesse for thi purposs of Irnspnctlng the'same and abide by
ingtruction fssued by lim from time to time regarding the onsenvation and development of
‘mingrals and the related matters:




a8

17

{18) -

{19)

(20)

{211

122}

(234

Pl wrecd by Lscse The lesesogsad
buildling required 1

: , 1952 [ActNo. Vof 19

6

Gavernment after the axpiry of the lease o earlier determinaion or surender of he lesse:
| mﬁdﬁ‘hamﬁ'ﬂmﬂﬁbmﬁfihﬁ-ﬁ!ﬂmex.ah,a_ll not bie applicable for lessee/lessees
Of mining lease for mineral bjri fver sand); 08 b
oy e acsilens and dssovery ofahy othr mineak The lessecipssats shall without
delay report to Mining Engineat/Assistant Mining Engineer concarned o1 any otte offcer
Authorlsexd by the any accitent whieh iy oceu at of i the said premises and also the
dxwmw -‘hn\,bﬁ_iwkliiﬁ_‘;g-r&?ﬁf ﬂm 'l'ﬂﬂﬁ'&.bﬁ' Wil dentisad g e lease of sny roinerls.
whether minoe oratherwise not spesified vahg lese: |

s the lessee shalf ot win ang dispaséd off unless it s Icluded in the

fthe lease area is declared a5 o

1%04). The esses Wfllhaiiemd‘éﬁmm&mmimmh "
c_la_1.nﬁiiﬁ{gm@mﬁn&ﬂ&qﬁ;ﬁa‘hﬁ;;@; s e

feaeh of sy of

WBe tsseeilessies ewsts to work the

the
ot obtaiting writensanction of the-

A

A _.'1L 4

e

leins e upan DR 156 by the lease and shall bt ideminfied be
e lesses/leisess st clgins of any g BT party i re PEct o such minerale,
s e st of R ore- ThE Govern hent shall deterimin ths lsace
e servig 3 notice % the Jossse t pay thedhss within g, o TR

Ehe atiove notice to anter upon the

il b L S B WOvAbIN Bropay therdin and ‘shy)

e salle of proprty o distra A Much oF it a5 will yufive

PN ; Hrges and all E""'f Y P

Toned By the non-gayment thoreof, These Aghts sha ae-withoutpmmursnefmﬁ??;; :

BOVeMMMEnt t.sealise s s duss; under the Ralasthint Public Demarq R
932+ or Rajasthan Lanid Rewany: %

RUEALIIE6 At Nou15 of 1985)
WIS O 0 v fa

e

sk may arect i 1he atea granted ta mmmﬁz
or Bonafied purpose snd such building shall be the property of the

ard Recowry Aet, N7\
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fal  Comsequence of breach of other covenants In case of dny breack on the part of
lesseaflessees of any covenant or contlition cortalned i the jease whether contained in this
clavse ar any otharclause of this lease, the Government may determine the lease and forfeit
Uuasemrrt\r amaunt and. take. possession of the sald premises or in the alternatively may
imposa: payment of @ penalty as specified in Schedule-1y. Such action shall not be teken
uniess the lessee/lessces has/have failed 10 remedy the breack. after thirty days' notice.

{b}  Delivery on termindtion m‘ lease- On expiry of eardier determination of the lease the
lessee/lessees shall deliver up the said promises and ol mines (i any) dug in respect of any
working a5 o which the Government might have sanctioned sbundonment.

lcl {if Determination of lease in the public interest- The Government may determine the fease
“the Government considers that the minge minerals under the lease are required for
zstahlrsﬁmg an mdtstnrheneﬂdnl Tothe WNIS

(i) Determination of lease for theafnmsai:l purgose shall not be valid Unless sl months notice
“in writing has: been - aillen bﬁh& Gwemmnt mtm Iesseeﬂﬁsees Such nctlcn need. not
however, be given inavar bfememm

(24} ln the:schedule ares; the lessee shall gie prefesence in, employment; 1o the tribals and to
the persons whuﬁa:mgd@&ugd hecause:of ﬂw,talﬂngup ﬁf’mh!hlg,opemim

(25} f:mplwmantﬁ Fmisn mfm!:rfhelm,’_ keoncees shall not employ, in connection

ospecting aperations sny pstson who Is not ar lnﬂ]"an Wétional except with the

shall bai:hn@htfn‘
and’ shali we@ or:

shal at the closeof, gaﬂrdsjr mﬁmmw Mts;mm& wmhmm ‘of the said
mineeals ﬂkeﬁ, sold, Wﬂm&ml nverts iﬁmnzx ;;___Mum ﬂ@m Taur hours, to be

ok, am.g mmﬁfﬁam mhmu;ﬁéﬁﬁgnﬁ. o ke ,imﬂ&ihemfcn&w check the
To ailnwnsttnmighlug mn:hlng-m&smt}mm anytime or times dising the term of the
/' lease, allow any person or persansappolrted in tht beha)f by the Government to examine and
1ot every weighing miathing 1o be provided and kept as aforesald and the. ‘welghts used
therewith In grder 0 gscertain whether the same rgﬁpnr.ﬂvulv are wormect and | 1 good repair
and order. If upon any such examination’or tm[nu, anysiich welghing maching or m:ghtuhall
be found incorrect ¢r aut of repair or order, the Government may tequlm that the same be.
adjusted, repaioed and put In ordor by and st thecexpanse of the lessee. If such requisition i
y ot complied with within Tifiegn deys -after the ssme has been made, the Govermment may
27 Cagse-such weighing migching or weights ta be adjusted, tepalred and put ln order at the
“expense of thie, Iessm
ﬁlscowrwin oy mi:hlﬁg'mmm of weights to thie prijudice of the Guuernment such ereor

'\w"‘l's"-r‘

| wEaE lw A ﬁt’mwar
T i g - T e
&% (van)

wik

rson mpmps 10 bé praseat

ar upan--mv such examination or testing as. ﬂf‘nmnld, any error s




shall be Tegarded as 'ﬁﬂi‘fﬁE. existed for three manths prior to the discovery 1he_mgf.;-p_, ;mi"

the last bocagion. _dfsg,‘ Sxamining and. testing the same welghing machine a_nc_g wgagm_ in.

case such accasion is within the sald-perlod of thres manths, and the Jessee shall pay the
rovalty accounted for accoriingy

B3] Mot to obstruct 'Ma!kﬂ‘cuuthef mineralss The fessen/iessees Wil exercise the fie rt_tgs-.pf: 0

el Intarruption ta the developmant of any working within the said Tancts of any
enerals 0ot ncluded 1 Wi Isase: ond

il shall o€ afl time afford to the Certral snd State

orting; developing and carrying away the same grovided

1N

© ronerty f the Government and may be 100 s

15) Exermotion of oyalty sy
tenant for ary boriafied purpe
i) wmcmmnwﬂmlw"

- The lassae/lossees hall take qut ang s batiast,
" rom his/their quarries for hisjihelr benafied - fast,
4] Delrvzry of samples o

. es O rocks efc- The Iesseelossees shil

. O ey LA

LT
e (g
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] Security of pits and Shalty and not filling them up- The Iusseeﬂemes shall properly secure pm_

snd shafts and will nat without permission in writing of the Mining Engineer; will fully clase, fi

_ upor choke any mineor shafts.

16) Setting apart land for public purposes- The lassee/lessees shali when teguired by the
Government so to do, set apart land for public purposes and Government may occupy the same
whenever it thinks nmnw of expedient but Govérnment will, so far a8 s compatible with the
objects aforesaid, select the land s0 as not fo interfere with the méning operations of
lessea/lessees and will from to time pay to the lessei/lessees such sums of money axpended In
buying sutface rights over any of the lands 56 set apart and cost of removal of any work carfied
there on and for any loss or damages caused to the lesseeflessees by any interference in the
mining aperations. _

(7) {a) Abstaining from entering ocoupied land- The lssee/lessees shall abstain from entering on
the surface of any occupied Goverament land or of any privaty land comprised within the
leinsed arva without previously obtaining the conseint of the occupant in writing. |

. (b) The fessee/lessees:shall abstain from opening any new quarry. or depot in the leased ares
without the pmumbn of: &Im Misiing Engineer; Assim Miring Engineer concemed,

b th “" msa mw&m&m Pﬂiﬁmtlﬁ%s ami mining

nmtm tberm in B!im!:\{ &E mﬁ? ﬁrﬂhﬂf mﬂ’ﬁ/ﬂthﬁr ﬁfﬂﬂ ‘Gﬂlﬂl& 1‘“‘“3 of

110] Te aélaw froh m a#‘rf’anh; ‘wiitér wumés m Eﬁe ﬁubi‘m dnd - Govermment. The
lésseeflessees shall-sbstalny from 41l Intseference With: @0 allow to: the: public and the
Gmnmgntﬂmfmnsgaﬁammm nhmuiﬂm&mmﬁwmwwl

WP@WIM&S M hnlﬁﬂl
11) Not 1o use land for ather puirposis- This lesson/lesset

savefor the purposes of the Jease, N oo sk

Hot to eater upen-or cunmence operations i forest land ete,« The Téssen/lessees shsll avt
ente upon or commense any-minlng operations In-any forest land under special protection
sumprised in the léased ares except after previously obtaining permssion in writhg of the
competent nfﬁu:r

3} To respect water rights and ot te injire adjoining Fﬂ'ﬂﬂﬂﬂ'p‘* The lesseeflessees shall not
injure. or cause 10 deteriorane any sources of water, pawer or water supply and shall Aot in
any othee way render any spring of stream of water ynfit to be used o do anything te injure
. udjoining lands, willsgesvr houses,

44 Rﬁmwal of mng of mingrals on explry o determination af the lease- The lessee/lessees
shall ont the. termination o earlier determination of the Iean remove within three months
a!l exifa«:teﬂ miﬁml& from the mmhu of the Jusnd areas. All extracted minerals in the

e @ha sTwavar
ik - fagey famin
&y (usta)




10
lands left over indisposed after three months of the tertiidation or determination of lease
shall be deemid to be the property of the Governrient:

Provided that in case of mining lease of niineral bajri {river sand}, the lessee shall not
have any right ta remove any stock of baj after the exgiry of lease period or receipt of the
order of determination of the lease. |

(15) Sarvice of notice on lessee- The lesseelessees shall at all times Nave at the lease area a duly
accredited Superintendant or Agent to whom all notles may e given and all communications
from the. afﬁce:s of the l‘.'remrtmam or the Government may be delivered, if thesé be no such
Superintendent or agent oit the leased area, the Government shall bie at Iberty tg treat any
other parson present there: ag sueh agent and to serve all notices and sther dotiments spon
the said person or in the ¢ase of there belng no such other persan as aforesaid, then by affising
such notice or documents on some sonspicuts portien. of the mining block,

[46) - Supply of stones-1o the Publlc, The: fessee/lessees-shall not urless prevented by reasonable

ﬂlﬁl! e, a. tn!faﬁsn nf ﬂseqm qgg,mmguﬁ lan: nﬁhe #mmment, f;il or nggm:t o

B mm a&&ﬁgﬂmt in t’he ieased area tmtsi:le
the existing qua _'_i*iuﬁmaﬁ&ﬁnﬁﬁmmmﬁmmmawmmmﬂﬁs
mwmﬁuﬁmwwmj b tothe Governm _

17} Enpagment. af '%ﬁé‘ ed: ﬁﬂm’h t‘of,im HrROAG: of tarrying

(i

mwm,m&mw&mw T
fifty per day;
{i) o whaledime mmmg oginegyor thie pes
Competency issued by Director General

H’a mlnlng nperaﬁans are carrhd

achil sep hole drilling, excavation, loading and

transport, oF wﬁmﬂn@w&ﬁgﬁ«emﬁhvmﬂﬂ mﬁssﬂa‘emﬁwmr day; ,

{ii} in case of any othor mina; o person having dagroa in mifting or diploma in mining with twa \
yEars experience in mining cperations of aeumf r the person possessing foreman's

certificate of competency issued by the Director General of Mines Safety: 1

Pravided that in case whers areq of lease is upto one hectars snd mining is carrind l

out only by manual means, the person halﬂr}u qualification mentionad in clause ' 1

{11, 118k o Qi) may work for & maxinunm of iftean lgases or ﬂfw Guarey licences; ;:mwma thatall |

such mines/quarries are focated within 4 radivis of hundred kilometais: |

Provided further that if any doubt arises about the lease covered under clause (i} or:

(i) above it shall be riférred to the Dirsctor for Its decision whose decision shall be fieal,

Explanation:  The expression ‘average employment’ means the erage per day of the

total employment of the ming during the preceding Quarter {obtzined !;fy §

dl!-'fdmg the number of man-days WnrkEd h’g‘ ‘Il*e al mb&r of wﬂrk‘lng da?ﬂ: e ) o

- : 44 u mx ﬁmm
giE (urio)




11
(lﬁ} The Legsee shall Infarm the Gavernment of any change fn his
within a period of fifteen days from such change.

Galculatlon of royalty, assignmunt of tax and recovery of dues;

immovable praperty and its value
7

Itis haroby further agrecd between the parties hereto as follaves:-

{1} e royalty pavable hereunder shall be ealeutated: on the gquantity dispstched from or
consumed within the leased aren 5 per the rates specifled in Schedule |l of the Rajasthan
Minor Mineral Concession Rules, 2017;

(2) The lessee/lessees shall not assign, sublet ar part with the possession 6f the feased area or amy

‘ part thereofmpl i the Msnner permitted by rile 27 of the said rules.

(3} Witheut préjudice to any other muds of recovery under any provision of this lease or sy law,
all amounts falling due hereunder against the lessee/lessees may be racoverad as arreary of
land revenue under the fawin farce. forsuch recovery,

{4) The lessee/lessees shall duly and vegularly pay ta.the competent autharity 2l taxes, cess ynd
focal dues in respect of the msmmmmﬂ miifierals or the working of the mines.

8 Iin any event the: orders: o con u&tmau:hmhﬁm evised o cancelled by the 3ppeliate
authority or by mm:eﬁmem nt fi pursiisnie of '%Fm&edrﬂﬁ under Chapter i of the
Rajssthan Minar Mineral Contassion. Rilles; 2017 6r unidér &y other provisions of the said
rules, the: Bsseemsm shall nmh@ammwmm for any '35 sustained by
him{them in exercise o e WMWllmmﬁfmd upen himy/them by these prasents

2 Hinany event. them@m the Gey | ﬂhpmmﬂ under these

Wit eligte authatity or court of law, the

o “ghy Toss sustained by the

7S attui mmm; Fred dpon’imfthem by these

0 i the eweﬂt of the Exhiatie “fﬁmﬁwwtﬁm i )
Governmant shzll Jﬁsbjg ;umm ;m
the mdmﬁ moﬂf'stii; s

d ia ‘i o nmm%hthkﬁﬂﬁ‘landsnmh cperations

yn Ay -W~-Mﬁaﬁhﬁ-:ﬁmmﬁlhuﬁ»fh‘IMWska{l confiem 1o and

abiy ai ﬁuuﬂmﬁwn By-or on behall of the Goyerament:regarding the use or employment

; Such works, plants, premises and minerals

i Provided that fair compensation wnwmr hig' determing i defauit of agreement

: ; y the wmmnnt shall b pald 16 the o sspeflessens for b loss or damages sustained by

e Ribien by reason of I consequence of ﬂtemru:lsu of poviers conferred this clause:
Provided further that tha exgicise of such posvers shall not determing the said term

ereby granted or affect the terms and provisians of these presents further than may be

 hecessany to give effect to mpmiuns of this clause.
AL Security and forfeiture therpof;

T DET I The Government may forfiit the vihole or par of the amount depasited by the lesseofiesseos
W s secufity under this lease in Case’ the lessee/lossees commits/commit & breach of any

5 :mn:nt mbn mmw imlm Iessee/lessees under this lease.

"




12 _
(2) Whenever the said security deposit or any part thereof or any further sum deposited with the

Government In replazement thereof shall be fotfeited urider sub-clause (1) or "PP""'”’I by the
Government In satisfaction of any dues of the Government under this lease {which the
Gavernment is hereby authorised to do) and the lossee/lessans shall Immedia tefy daposit with
the Government such further sum as may be sulficent with the inappropriste: part theseaf to
bring the amount In deposit with the Government upto the limit as mentioned in Rule 19.

(3 The rights canferred by this clause shall be without prejudice to the right canferred on the
Govetnment by any other provision of this lease or by any law.

(Ptan with houndary matks of demarcation roport to be annexed)

12 Interpretation:
In this lease unless the context atherwise requires,-

] ‘Department’ means the Dapartment of Mines & Geology, Rajasthan.

(2] ‘Director' means. the Dirsctor of the Mines & Geology, Rajasthan for the time heing and
tncludes any officer authorised by him to perform any of hls functions. |

(3)  "Government' includes an officer of the Government to wham any powers of the Govermmert
have been for the time being delegated.

IN WITNESS WHEREOF this indenture has been signed by the lesses/lcssess,

~& JTEWTA T

- 1) e
- wovas mia afngedan o
. 2 ! ﬁﬂﬂlwfé aun'nf-ll'n;t AR N e mabn v
e & tma!lﬂrderarid orn behalf of the Governar of
g : ____Rajasthan (Designation)
. Q\v&w{\' - “ oy
A Y :, i .
T : ;5
o AR A G A AT |

Ygda aw W, el R 2 | |

Witness (2) »-,w,«ﬁr-:‘ J
T

gt
c-"-'-""""'-"'" it
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MAP SHOWING THE SANCTIONED AREA REF NO. 20211000040330 FOR MINERAL
| GRANITE NEAR VILLAGE SINDHOLIA TEHSIL, MALPURA. DISTRICT TONK IN F/O

”

SINGH ROAD JAIPUR (RAJ.)

'SCALE 1CM. = mmx

N

'DBH{JM?HGN R;EPO‘RT

i’

FRP:WELL IN KH NO. 680
N-26°-18'-55.00000"
. E-75°-10"-32.97400"

| M/S SINDHOLIA MATA GRANITE R/O DIGGI HOUSE SHIVAII MAR(J SAWAI RAM

TO BEARIMG | DISTANCE | ‘LATITUDE LONGITUDE
| X |203°00-D0" 23.0000M.. | 269-18954.31244" | 75°16'-32.64822"
A |182900-00" | 1250000 [ 26°18%5025201" | 75°-16-3248126"
B | S0000" | 15400000 | 26°18%49.89213" | 75°-16-38.02138" |
C  |179°-00-00" | B3.0000M | 26°18.47.19447" | 75°-16-38.06721"
D [242°0000° |, 73,0000M: | 26°18-46.0849a" | 75°-16'35.73981"
B |22°0000° | 750000M | 26-1844.58811° | 75-16-33.60462"
B [270°0000" |T400000M | 26184459089 | 751632 16152"
A | 02479740" [TA3BMT | 26%-18-5431244" | 75°-16-32.64822"
AREA =2,1403 HECT.

oy S

i TGy




. v :—..%ﬁ?:wy%ﬂaﬁmfﬁm e

e
e Ry -~ %la2.02.).

:‘ wrrrmﬂwm— méég q.o o' E‘“"u‘ﬁixcy 7;’4’

5 T

8. mﬁmﬁﬁﬁ&mﬁmaﬁ)

F ae - 'x we, ERZen' . 22

§2. A v v i ﬁ
e 4 | i tﬂa o

5 ?!f ) — /St

e 2WEa L 7ame

S gt = TSm
2Fv-a ' o~ YEm | .
02" -—lf:;'-fn--q-a PR 5 P %o T

'xz\taici #m%%fﬁﬁﬂﬁ@
B AMT B W W 90 B W)
Wwﬁmmmww% @

- dr 'f%ﬂmfraﬁq'ﬁﬁn wmwwma.,

" - wia afdE
@id rz!' Aq- fagpiat fawia
£¥s (U50)




f’dfi' S Gt O 7? ua &5
M= BESIE . B, _?/O,ln
E UL« » Y1 ~ 200 M

e |M *thwfr’-.su.?/-zquu '
E - 75.0¢ w7 £YB22"
SN TAT I 4
B o - S0.2520/

E- 7506 -3 430"
L.

[n= 28"y, zsw”
( £ =751 33. 59_,33”
C = /M =208 43,09y 7"
S [ W VTN

M= 26180 63190 v

I'y.::)

E - M=2lqg-yusegi”
E =75°%4¢2n (o

' F a o~ 2418 Y5968
PR o TR O Ty v
£ )7’)"‘5{ “7"7'
=" o Cover

aera® ¥

_r »
b 53R

i grforaedl




T

RIS —WPHR
o=, o Y fasm fma @)
) uaﬂ#} b1 gear) Rufe

hidlory HeRie @R g

MAEH /oAy M/!

z.qa.uww"rn??b
i p "'377 "HZE’ ﬂ/o fb??féz.‘«_y' ﬁmv//r

Sor- 8 ﬁaﬁ‘é IR %ﬂmﬁa ﬁa a‘:‘fmﬁq fa-@r%,
QURYag o

R #@%1 R!

SRl
2t | f ralet]
LIS siforzege
@ @ - faqne fayige
Bk + €15 (To)
. ’
Nit KL



|7 \E 7 42375 @777&9’15;
Pt C % WAL, ’
X ‘," TR/l Bﬁ) wré g ST Py

- 2.
W)

N

wEIaE Wia aAlagsar
@7 qF - fagra fag

&5 (UFo) _

B3




CBITST RATE... 220 O 1AM ctﬂ chrv‘-lffv‘i&l qHi ... BAS ‘.
ﬁ;’-_ﬂai 17082085, UrerT ﬁr amﬁﬁﬁmwf B eq]ﬁc;a‘ Mls &"237@—‘

2l o e " O Lo g veel ’
B GET, 2004400004, 03'&;& ” ?JT'\’T“T ... A e k
G R MB0.. ' 6T U, el ALAgE)

j oy R T | ﬁﬁs 7% m/gﬁrﬁr@r

2 qIa @ - [T taq
 &fa (ud0)

5 P AL 28
I A L

7 4

7



Kai} E?‘«maﬂ%—nr JF@TM?‘F{" Codt zwer *w@'ﬂ‘r

“'f' A, {“

' - mtf’ﬁ'
W gkl g Sth
. ; - Lo 4
FERTE - R . .
USNET - g cuper ) |
| s R i
: ; § 7 | N-R¢e (gsn o0m
r\k)‘ T g ; : E T8 01g? f;iif:u
| . ™o




State Level Environment Impact Assessment Authority, Rajasthan
Room No. 11, Aravalli Bhawan, Jhalana Institutional Area, Jaipur.
E-mail; selaams2021@gmail.com

No F1 (4)/SEIAA/SEAC-Raj/Sectt/ProjectCat. B2(20241)/2021-22

M/s Sindholia Mata Granite,
Add-N/y- Sindholia, Tehsil- Malpura,
Dist- Tonk, (Raj).

Jaiput, Dated: OGMYM

Sub:EC for Sindholia Granite Mining Project Reference No-2021 1000040330, Area-

2.1403hect, Production capacity: 250001 TPA (ROM), Khasra no: 684/4 Near

villago-Sindhulh,Tehsal-_ . ;_nm-rmk.aa}smhmmwmmo-wm i
mmmmmapphmma&mmmw
cleararices for the above project under EIA Notifica . The proposal has been appraised
uwmmmwmamm, "-mﬂohﬁcnhthxnhe
_obicevation of the State Level
) '
2 Project, Ref. No.- 2021100004030, , N/v-
3 | Project Details ML. No./ Production |/ m!& R g o
Capacity - ,M‘Nm &WM&%MWW :
B 7 : '-'230001‘!’1% E hﬂﬂm‘ﬁ
4 | Project Cost: _ : 85 Lakh _
S| Water Requirement & Source: 43KLD
6| Fuel & Energy:- 0.5 KLD (HSD)
7 | Environment Management Plan PMPCOH ’-Chpiulﬂmits.lm R
N, | Particulars cnpiulfzcoatia;m "‘*f-‘_“_-i.‘?"‘j’«s
T | Pollution control ( water. Ipdnldlng for _m_
.'-Mwm) - 150000 |
2 Pollution Air, W imsng
|l kil on

'EC identiication No. - EG22B00TRJ167981  File No.- 15972 Date of Issue EG - 20i05/2025




—— %_%

[Sr. [ Particulars

Amount

ll’llmm

70,

2 | Tree

705 | uamy

3 ‘nter Tanker

80,

4 | Maintains &

45,000

Total

4.42,000/-

1,25,000

§0,000

30,000

522,000

3,55,000

\..',\,hlﬂﬁﬂﬂ”}ﬂbhﬁ?ﬁofqﬁndm)wﬁed
e lease-bound ry & Outside lease boundary at remaining

Total

Trees

352

53

—

-

o

45 -

0705

?05

ForLabow ] Laba Welfire Caplial Conl B 0,
90,000/ Rs/Annum_

-lh.mdkmmcwis

C‘lpmi Caut inRS.

Recurring Cost

_In RS. Per Year

Jo@mt

5i03wj |

2,000/

33,000¢

5,000/

55 000/

10,000~

plugs, Helmet

" Salety Shoes, hud ‘gloves, Dust mask, Ear

- o |

fication No. - EG22B001RJ 187961

'8
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s = : : e [ 13,0007
£ . _ Insurance - 550007 90,000/

3. The SEAC Rajasthan after due considerations of the relevant documents e
project pml;d&mt and additional clarifications/documents _furnished T‘,’,,’%m:
recommended for Environmental Clearance with certain stipulations. iasthan in
Rajasthan after midedngmemwmdmmmmomﬁmdﬁzawm
ms:s‘mmghemonzo‘amuozzwm%zmm

project as per the provisions of Environmental %aﬂhe] and conditions as

its subsequent amendments, subject to strict
follows:
1. Statutory compliance:
L msEnwmmmMClmw(EC)kmﬂntmaﬂﬁﬁm:ﬂlo;Hm’bg
Supreme Court of India, Hon'ble High Court, Honble NGT and any Court
Law, as is applicable. : i \
1L, The Project proponent complies with.all the statutory requirements ﬁmg
Hon'ble Supreme Coturt dated 2* August, 2017 in Wit Petition (Civi
Nl#mmﬁ@mmmnmvmofm&mmw
the mining
L qurmkw Wﬁmmmmmm
ensure thal mining’ mmﬂmtmmmﬂwmm

levied, if hﬂlﬂsﬂm ébme _'ﬂmshwof
Mnmg&agiwl y i1 strict oo _pai of Judgment of Hon'ble Supreme Court
2* August, zmmw;itmgm No. 114 of,zmtffhmofﬂm

mwmwmm&m

Iv. - falls within a ¢ _"‘_‘;,_,;_jofmmm_mmmryeh

V. :
MEF&CC].Gwmtofhﬁatﬁd} sequent o |
MMMMNMMﬁWﬁw&“

VL This Environmental Clearance shall become operatiani m!yaﬁumm g Forest
W{Fﬁ) ander the provision of Forest Conservation Act, 1980, ﬁ'wm

ect,

VIl hu,wtrmpomwmmuobmcmmtmwaﬁmmofﬁcm
effectively implement all the conditions stipulated therein, The mining activity shall
not commence prior 1o obtaining Consent to Establish/ Consent to Operate from the

VL The PP shall sdhae to he g

V111 PP shall W the provision of the Mines Act, 1952, Mines and Mineral
m@mt&mmm).mzoxsmmﬁangmmmmmm
PP shall adhere t¢ various ciroulars issued by Directorate General MmSnfety
(DGMﬁ)mﬂhdiaanuorth(IBM)ﬂomumcmume,

EC entfcaon No.- EC228001RIIBTSB!  FllaNo.- 16972 Dalsoflisue £6.- 3008/2022  Pagaof 17




IX.

{
1§

2

XVIL

XV

The Project Proponent shall obtain consents from all the concerned land owners,
before start of mining operations, as per the provisions of MMDR Act, 1957 and
rules made thereunder in respect of lands which are niot owned by it.

The Project Proponent shall follow the mitigation measures provided in MoEF CC's
Office Memorandum No, Z-11013/57/2014-1A.11 (M), dated 29th October, 2014,
titled “Impact of mining activities on Habitations-Issues related to the mining
Projects wherein Habitations and villages are the part of mine lease areas or
Habitations and villages are surrounded by the mine lease ares”,

The Project Proponent shall oblain necessary prior permission of the '
authorities for drawl of requisite quantity of surface water and from CGWA for
withdrawal of ground water for the project.

A copy of EC letter will be marked 10 concerned Panchayat/ local NGO etc. if any,
from whom suggestion/ representation has been received while processing the

propesal.

State Pollution Control Board shall be vesponsible for display of this EC letter at its
%mmmmmuwmmm'mmwrmmm
The Project Authorities should widsly advertis about the grant of this EC letter by
mnungmcminat!wmimﬂ""' i mbfwhadldnﬂ&m

vemacular language of the concermied ares, The advertisement shall be done within 7
days of the issue of the clearance letter mentioning that the instant project has been
Wmmmwﬁeﬁﬁmh available with the State Pollution Control
Board and website of the Department of Enviranment, Govt: of Rajasthan, RSPCB
formmmwm

The Project P it ghall inform: the MoEF & CC/ SEIAA for any change in

ommhmof&zmhh;!mhm@wismﬁmg&mnmﬁqnwm
lease is transferred then mining operation shall only be carried out after transfer of
Muwmd&ml!ﬁ&ﬁ%%mwmw
totime.
mmwwxﬂmmﬁ[&mmﬂngthmhse.ﬂm
mining lease forms a cluster of total ares of more théin 5.0 ha, in accordance with EIA
notification dated 15.01.2016 and 01.07.2016, then sich mining lease will be
e mgmmhemgmmm&rmmm
: ! _-Mybfm*mnhm The Mining Department will
ﬁmbermeﬂwtwﬁadmisdm ed by such mining lease holder (s) in the

ﬂwhﬂmsmhamuﬂtaﬂ after coasing minins jperations; undertake re-grassing
nwminmsmmdmymmwichwhmmmmmwmam
mmwmmmmmmm which is-fit for growth of fodder, flora,
ele

That the grant of this E.C. is issued from the environmental angle only, and does not
absolve the project proponent from the other statutory obligations prescribed under
any other law or any other instrument in force, mmmwmmmmm
to comply with the conditions laid down in all other laws for the time-bei

rests with the project proponent.
Hoﬁ:rﬂmexpmmnornmd:ﬁcaﬁmmﬂwpmjommllbccmﬁedwmlhautmnr

EC identification No. - EC228001A187981  FileNo. - 15972  Date of Issua G- 30/05/2022  Page 50f 17




ﬂ h'hﬁpmj mwuﬂmﬁ}'tﬁw
5 me,aﬁuhrefaeuneuhﬂlbeMewtheA rotc
conditions imposed and to include additional environmental s
required, ifan -

T mﬁci&liﬁb&ammdf mﬁkﬁnmﬁwfhmmﬁmwm
deliberately concealed and/or .
WE?’MQWMWmmngMdWWW application

e D ORE T T

XXI.  Officials from the Department of Environment, “‘"’m -:fmmm the
Regional Office of MoEF & CC, Lucknow, RSPCB be extended full cooperation,
implementation of Environmental safeguards should during their inspection. A
&slmwwmmwmmwwummm
complete set of all the documents submitted to SEIAA Easfeonment, Govasssion
CCF, Regional Oﬂi?ur%l? , Lucknow, Departrient of
of Rajasthan, Jaipur /RS

XXIL mmmhodtymméﬂghtmgdmmﬂmmwy'
if found nmw and 1o ulm . Sl -

» and Conr nfﬁotkﬁ@; Act, 1974, the Air (Prevention and Control of
-Paunm)_ Ant.m: the Environment |

m&myﬂmmmmm on of clearance from Forestryand ("o
WW:WMBEMH&MM%&&WMM& ,
CC/SEIAA/ SEAC/ DOE shall not be tesponsible in this regard in any manner.
XXV. mmmwm&wwam&wmmw
: mlmmﬁﬁmdmyafﬁemmﬁmsmmm
XXVL The PP shall submit an mmmmhmwmmm

the environment (Protection) Rules, 1986, as
amended mblegm.u on or before the 30% day of September every year, to the.
Rajasthan State Pollution Cmiml Board/SEIAA and shall also be put on the website
of the company/ unit/ industry along with the status ﬁmmmmcsfmvmmm
clearance conditions and shall also be sent to {he Lucknow Regional offices of
MoEFISEM RSPCB by e-mail as well as. hiard copy ﬂaiy-ﬁm.by-‘ mDeten
_ of b ¥ Culy signed by cam _
XXV, mmumﬁﬁrmhgofmemmwmmﬁm -

£6 identification No. - EG22B00TRU1ST081  File Nos. 16672 Dale ol fssie £G'-20/05/2022.  Page 6.1 17
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e T ——

zme Thoambnmt mr‘
_hﬂding.mm. pu

table subject to the stipulation that the PP shall abide by the annual/ permitted
production schedule specified in the mining plan and that any deviation therein will
render the PP liable forlegdﬁehminmordmewnmzmmmmmmlﬂns

Laws.
mPPshuHspendﬂmwriousnmmmuntharmuwhudsummm

Annexure G.

Drills shall either be operated with dust extractors or equipped with water injections
system.

Data on umhlmtmrqunluyandmkmﬂmm should be submitted to Rajasthan
State Pollution Control Board once in six months: The monitoring/ sampling and
mﬁy&smmbcﬁnindouthyﬂﬂw NABL/ CPCB/ RSPCB/ Government
approved lab.

Blmngomtms, &mmmuummmmiymmmm

safe blasting parameters..
The PP mmm&nﬁxgmﬂfﬁww&.@mmmmnww
?&?mm”ﬁ&“’% i e
o J:i. : .
auidelines m&m “Enfo

PM2.35, NOZ; ain[ sm m pcr ﬂm-
I%J &WIMMMI
;.. Maﬁcaf eavy 1 ery in

mcmlledmndwuslmnﬁan olu.)slmﬁbaem:iﬁammm. :
wherein high levels of PM10 and PM2.5 are evident such as haul
mmw«wmmmgﬁmmmmw

y controlled by installation of required equipments/ miachingries.

agents myuupmfor'm amm nfdum control system. It shall be

/2022 Page ol 17

» Use of suitable water-soluble chemical dust sup pmsmg i




that air pollution level conform 1o the standards prescribed by the MoEF & CC/
Pollution Control Board.

3. Water quality monltoring and preservation: _ , Lgh s
L In case, immediate miui':g .gchsmg envisages intersection of m'nmd water table, then
Environmental Clearance shall become operational only affer receiving forn nal &m‘cm i
from CGWA. In case, mining operation involves intersection of O R % O ks
place before such mining aperations, The permission for intersection of ground water
shall essentially be based on detailed hydro-geological study of the area. e
. Regular monitoring of the flow rate of the springs and perennial nallahs flowing in and
around the mine Icase shall be carried out and records maintain. The natural water bodies s
and or streams which are flowing in an arourd the village, should not be disturbed. T
Water Table should be nurtured so as not to go down below the pre-mining period. In case
of any water scarcity in the area, the Project Proponent has to provide water to the villagers
village should be incorporated to ascertain the impact of mining over ground water table.
' - changes in Ground: water level and quality shall & g

Pollution Control Board and Central
analysis on six —monthly basis,
Quality of polluied water gene




R

‘-l.'

jcalion No..~EC22B001RI187981 - FlliNo. - 18072  Date of lssue EC - 30/0612022

(DO), pH and Total Suspended Solids (TSS). The monitored data shall be uploaded on the
website of the company as well as displayed at the project site in public domain, on a
display board, at a suitable location near the main gate of the Company, The circular No.1-

£ 20012/1/2006-IA.I (M) dated 27.05.2009 issued by Ministry of Environment, Forest and
Climate Change may also be referred in this regard.

vi. Project Proponent shall plan, develop and implement rainwater harvesting measures on
long term basis to augment ground water resources in the area in consultation with Central
Ground Water Board/ State Groundwater Department. A report on amount of water
recharged needs to be submitted to Regional Office MoEF & CC annually.

vii. Industrial waste water (workshop and waste water from the mine) should be properly
collected and treated so-as to conform to the notified standards prescribed from time to

time. The standards shall be prescribed through'Consent lo Operate (CTO) issued by

concemad State Pollution Contiol Board (SPCB). The workshop effluent shall be treated

etied 16 the Regional Office of the MoEF &

4. Noise and vibration monitoring and prevention: § o 2 _
The peak particle velocity-at 500m distance or within the nearest habitation, whichever is
both

4 heal  aspects, ol mﬁ&ﬂnﬂwmwmﬁh}e
iv. The ambient nioise level should confimy to the standasds prescribed under E (P) A Rules,
1986 viz 75 dB (A) during day time and 70:dB (A) during night time.

5.  Mining plan: | e .
i.  The Project Proponent shall adhere to the'working parameters of mining plan which was

submitied at th time of EC appraisal wherein year-wise plan was mentioned for tota
‘excavation i.e, quantum of mineral, waste, over burden, inter burden and top soil etc.. No
change in basic mining proposal like mining technology, total excavation, mineral & waste
production, lease area and scope of working (viz, method of mining, overburden & dump
‘etc.) shall not be carried out without prior approval of the Ministry of Environment, Forest
.and Climate Change/ SEIAA, which entail adverse environmental impacts, even if it is-a
part of approved mining plan modified afler grant of EC or granted by State Govt. in the

- Pagedofiy
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iv,

form to Short Term Permit , Query license or any other name:

The Project Proponent ﬁ‘fﬁ’m the Final Mine Closure Plan slong ‘f‘i’hwwaa
Assurarice approved from Indian Bureau of Mines/Department of Gui!dhmddmwmm
required under the Provision oflh:Mh:DR A;ll. I%md Rulﬂfm .,,;mmzmhmf
‘under. A copy of approved final mine closure plan submi

'-h“-wc:lpur th:ppmeﬁnmlhc com tmhoﬁtymﬂﬂwnwmﬂ
MGEF&WSEMSPCBforMmdvuiﬂuﬁOﬂ‘ as well s at the
The land-use of the mine lease area at varimshsﬁtifﬂ‘limﬂsm"dm s
end-of-life shall be govemed as per the approved Mining Plan. mwb:ﬁm 91 fhe
backﬁﬂmsintheminelemmmdcmupmdhswm” Mm o
reclaimed area shall be governed as per approved mining plan. m‘uﬁ*
monitoring and management of rehabilitated areas untit qummmgpaw
sustaining. The compliance status shall be submitted half-yearly to the
SBMSPCBmditswmedB;aglonnlOﬂ’ha

The Overbmﬁm generated during _'
eumaﬂw&ﬂBdﬁsi&@}ﬂyn&ﬁ%ﬁ@ﬂ.__@mﬁﬁh’ﬂh&pﬂbdafﬁm&.
The physical m&ﬂm of the: m mﬂmﬁ; w&w bt T, -
governed as prove an '

D.GMS w:%h@mwmmwmgmmmmum
oftopml!fm m_m ,,j';:-___;;_ij_‘mww&rmﬂ_ clasastion and plantation.

wpefdaéwf mﬁmmﬁmmmﬂnsw lling/ le:
mmmmofgwmﬁlw‘gm-mmnlw__
undertaken for stabilization of the dump.
mmrmmmmmmmﬂkym?hmmaMWEmm-
%;o&mgwmasmﬂomwmmmmMMmemﬂ
mmmmm:n:mmw" priate nizuhallbemnstmmd
ot T 418 St i o
to the water bodi
The collectéd water should be ulillzgi e N(N M e&.)

deyelopment, plantation ¢lc, The draj

I wmmmnmmmatmanhwm
regularly, particularly after monsoon season, and maintained properly,

R

fﬂfﬂbﬁmmummmmm_

14 .



:.] .

and OB dumps to prevent storm run-off and sediment flow into adjoining water bodics. A
safety margin of 50% slullbcqunfordeuimngol‘mm;:mlures over and above peak
rainfall (based on 50 years dita) and maximum discharge in the mine and its adjoining area
which shall also help in providing adequate retention time period thereby allowing proper
settling of sediments/ silt material, The sedimentation pits/ sumps shall be constructed at
the corners of the garland drains.

. The top soil, if any, shall temporarily be stored at earmarked site(s) within the mine lease

only and should not be kept unutilized for long. The physical parameters of the top soil
dumps like height, width and angle of slope shall be governed as per the approved Mining
Plan and as per the guidelines framed by DGMS w.r.t, safety in mining operations shall be
strictly adhered to maintain the slability of dunips, The topsoil shall be used for land
reclamation and plantation purpose.

Transportation
NnTmomﬁmofﬂwmmWSmﬂbeleinmomew
wﬂa.ges’!mbtﬁhms.lnsmhcm??ﬁmﬂmmtaﬁ pass’ road for the purpose of
‘of the minerals leaving an. ate gap (say at least 200 mieters) so that the
dmm&mawduﬁﬂmﬁ&cmofmmmwnﬁﬁmm
resulting ening gthening of existin : public road network shall be
bmmby&c??mmunaﬂmwﬂamsm Govt: Department, Transportation of

mmmmmw@mmwwmﬁm*m "

mm;dgmmhon affngihwdnsbmﬁai‘m

Green Belt:
mmwmmwwrmumwmummmm_mm
. v as per the guidelines of CPCB i order to-arrest pollution emanating from
miﬂina ions within the lease; The whole Green belt shall be developed within first 5
-mmﬁomﬁndwdddeaﬂhcwﬁw;nm ’l'hodawlapmentofsﬁwbelt
shall be governed as per the EC granted by the Ministry/ SEIAA imespective of the

‘stipulation made in spproved mine plan,
ﬂﬂmjm Proponent shall carryout. plantation/ allforestation in backfilled and reclaimed
‘area of mining lease, mud water body, ‘along the roadsides, in community areas etc. by
“plariting the native species in conguliation wilh the State Forest Department/ Agriculture

sication No. - EG22B001RLHBTO8!  FlaNo.- 16973 DaleflssusEC - 300512022 Page 1l 17




Department Rural development department/ Tribal Welfare Department’ &mm
Such that only those species be selected which are of use 10 the local people. g
guidelines in this respect shall also be dhered. The density of the trecs agoarhcs e
2500 saplings per Hectare. Adequate budgetary provision shall be made for protection
care of tregs, ' _ _ o s
fii. The Project Proporient shall make necessary alternative srs— thvatok .
mm land with a vig;r' to ;ompmm:: mdm;m g comin 3,“’_ with
lease, The development of such grazing ! ne in consultation with
the State Govemment. In this regard, Project Proponent should SR T
directions of the Hon'ble Supreme Court with regard 1o acquisition m
Sparse trees on such grazing ground, which provide mid-day shelter from ofmmdﬂnsm
sun, should be scrupulously guarded/ protected against felling and plantation of s .
w. i Pﬂumt P]‘mnm nlﬁm Al le onary m_'_ res 1o m‘, 5 ’m.l b
protection. of endangered flora and fauna and Schedule-I species during mmmsmn:;
be taken for conservation of flora and fauna; The Plan shalt be-approved by Chief Wild
v Aﬁmmmwmmmﬁsmmwmmumn&md
Wildlife Conservation Plan and its implementation status (annual) shall be submitted to the
Regional Office of the Ministry/ SEIAA.

P+ Public hearing and human health isses:

al fealth check-aps in

Occupational hy -ups in respéct of workers which are having ailments like nr,
necessary remedial/ preventive measures be taken, A staus report on the same may be sent
to MOEF & CC/ SEIAA/ Regional Office and DGMS on half-yearly basis. - |
he Proje jent tust demonstrate commitment to work towards *Zero Harm” from
control measures to protect the health and wellbeing of workers and nearby community.
The proponent shall maintain Accurate and systematic recards of the HRA, The HRA for

focus on Public: Health Problems like Malaria, Tuberculosis, HIV,
mmmmawmmmm»mmm

fii..

EC iderilficationNo, - EG22B00{RITET981 . FleNo. - 18972  Date-of Issus EC - 30/08/203 Page 12,01 17




iv.

'Rayﬁ:mﬂdwtalmwmy

Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic Chromium-
Fortnightly skin inspection of hands and forearms by a responsible person, Except routine
tests all tests would be carried out in a Lab accredited by NABH. Records of Health
Surveillance must be kept for 30 years, including the results of and the records of Physical
examination and tests. The record of exposure due to materials like Asbestos, Hard Rock
Mining, Silica, Gold, Kaolin, Aluminium, Iron, Manganese, Chromium, Lead, Uranium
need to be handed over to the Mining Department of the State in case the life of the mine is
less than 30 years. It would be obligatoty for the State Mines Departments to miake

-arrangements for the safe and secure storage of the records including X-Ray. Only

conventional X-Raywlbemmledformompmuﬂnmﬂwtﬁdwm) X-Ray
must meet ILO criteria (17 114 inches dnd of good quality).
The Proponent shall maintained 8 record of performance indicators for workers which
includes (a) there should hot be « significant decline in their Body Mass Index and it
shouldwbetmIEJ»M.Q,QJMFMW?{-MWMMMMML
\ .{c]ﬂtthcmdefthwlwmg;obdmmubew
Diminution in their Lung Funel Foreed y Volume in one second
mlwmvmwwmc),wﬁmﬁﬁmmmmmmwmchhsm
ummmmmwmwm_, _'_" shnlﬂdmtbeaﬂ‘ecw&.;\snptmfm

ct Propong _tshallpl‘cpmdlpulmnp{lmw&lwdww) of the entire lease
mmhﬂwmmﬁmwﬂ lantd use pattem and submit a report to
concerned Regional Office of the MoBF&CCVSEMSPC'B
The Project Autharities should inform to the SEIAA/Regional Office reganding date of
financial clogures and final approval of the project by the concermed authorities and the
date of start of land development work.




iv.

JEICLE

o oject Proponent: shall submit six monthly compliance reports on the status of the
implementation of the stipulated m:immm’;l%ﬂd’ fo the MOEFCC & ils
ocemed Regional Office, Central Pollution Control Board and State Pollution Control
A separate ‘Environmental Management Cell with suitble qualified manpower should be
set-up under the control of a Senior Executive, The Senior Executive shall directly "?3
10 Head of the Organization, Adequate number of qualified Environmental Scientists and
Mining Engineers shall be appointed and submit  report to RO, MoEF & CC/ SEIAA/

ane MOEF & CC/ SEIAA/ SPCB shall randomly monitor compliance of the stipulated
St sons. The project authoritics should extend full cooperation to the MoEF & CC/
SEIAA/ SPCB officer(s) by fumishing the requisite data / information / monitoring reports,
o caect Proponent shall keep the funds earmarked for environment protection measures in
8 Separate account and refrain from diverting the same for other purposés. The Year wise
Sapenditure of such fimids should be reported to.the MoEF & CC/ SEIAA/ SPCB and its
concemned Regional Office. ) 4 i
eroject Proponent shall insuré the compliance of the Authority direction that a pucea
Siutaor4 fcet height shall be construtted on thie fease boundary facing the temple at a
distance of 45 m from the temple, |

ol o
UCEE 1T R

protection and wmu-f:;uxoﬁ of wildlife _h‘m‘hn!;:nd._ DCF- ,mif" ‘i their efforts towards

A ICAN AN : i
1 AHRtion RICmS ¢
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requirements and judgment of the Hon'ble Supreme Court dated 02.08,2017 in the matter
of Writ. Petition (Civil) No. 114 of 2014, Common Cause V/s Union of India & others
before grant of ToR/EC. The undertaking inter-alia include commitment of the PP ot lo'be
repeat any such-violation in future, | :

2. In case of violation of above undertaking/ affidavit, the ToR/EC shall be liable to be
terminated forthwith, e )

3. The environmental clearance will not be operational, till such time the Project Proponent
complies with all the statutory requirements and judgment of the Hon’ble Supreme Court
dated 02,08.2017 in the matter of Writ Petition {Civily No. 114 of 2014, Common Cause
Vs Union of India & others. , |

4. The depaﬂme;;t of Mines & Geology alhall mal?re tha;_'thg ;ﬂi_nins operations shall not
commence till the eatire compensation levied, if any; for illegal mining, i paid, by the
Project Proponent through the wﬁﬁm and Geology, in strict compliance of
the judgment of the Hon"ble Supreme Court dated 02.08.2017 in the matter of Writ Petition
(Civil) No. 114 6F 2014, Common Cause Vs Uriion of India & others.

ENERAL COND Tl ONS : £

submitied o SEAA should be orwarded o the CC, Region) Offr of MOEF, Lucknow

62 Pageifaliy




10.

11

12

13.

‘4‘0
15.

16,

£ Identificaton No, - EC22B00TRUETSR  Fle No.- 15672 Date o tssu £ - 30087202

. e

/ SEIAA, D@thofﬁnvimuncm. Government of Rajasthan, Jm! .
The Authority reserves the right to add additional ”W! ’ﬁmd

found necessary, and o take action including revoking of the - M
the provision of the Environment (Protection) Act, Im'bomd and Mﬂfm
implementation of the suggested safeguard measures in a time

mannu

The project Proponent should advertise in at least two looal Nwlmﬁ mmhf .f,i%'iw pﬂ!lw!
in the region, one of which shall bé in the vernacular language available
has been accorded environmental Clearance and copies of clearance letters mwebdw of
with the Rajasthan State Pollution Control Board and may also be secn on the

the RSPCB. The advertisement should be made within 7 days from the day of issue of the

clearance letter and & ofmemmmmdwmncﬁmdﬁfﬁ““
mnmmwmmm of‘BcoloﬁmdﬁnﬁmﬂmmW of Rajasthan,
Jaipur,

The above condition shall be enforced amon mmﬁemmﬁm
(Prevention and Control of Pollution) Act, 19 l‘r‘ﬂteAir{vaemmdeomblof
Pollution) Act, 1981, the En (Protection) Act, 1986, the Public Liability
Lm)mxmmmmmmmmwmm
The PP shall obtain prior clearamce form forestry and wild Life angle including clearance
mmmmmwwmwwmﬁf? able). 1t is further
mmmysmedmmafﬁcmw'_;_;% y imply that Forestry

cleatiuce Torm Foresiry and w‘mmle s’hﬂlh aﬁﬁ&l}'u o cost risk of the P

MOEF/SEIAA shall ot be responsihl

should be msulaty wetted thh’ m’t&ﬁm m spri '.":"j . o naterial trinsfe

points should invariably be provided with Bag filters arid or dry fogeing system. In case of
Belt- Bel-comeyons facilities the system should be fully covered to avoid air borre dust: Use of
Mh mmmwmmwwmmmmmmmm

' (RPCB} Six mnnlhly
collected shall be mufthedmso
;tﬁac. b regularly submitted to the RPCB/CPCH including the MoEF, Regional
ersonnel working in dusty areas shall wear protective iratory
“;‘ehe amhhutw;ihsu level should c%mﬁnn 1o the mndnmon - ufmmy o h:;w:h.mm ﬂ:? RIS
1986viz75dB(A)dmmgdayﬁmemd?ﬁdﬂm)dmnmmﬁ E(P)&Ru!&s,
The PP shall submit an environmental statement for the.

financial year ending 315t Masch

Page 16 of 17
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17.

18.

in Form-V s prescribed under the environment (Protection) Rules, 1986, as amended
subsequently on or before the 30° day of September every year, to the Rajasthan State
Pollution Control Board/SEIAA and shall also be put on the website of the company along
with the status of compliance of environmental clearance conditions and shall also be sent
to the Lucknow Regional offices of MoEF/SEIAA by e-mail as well as hard copy duly
signed by competent person of company.

The Mining Department will ensure that while executing the mining lease, if the mining

Jease forms a cluster of total area of more than 5.0 ha, in accordance with EIA nofification

dated 15.01.2016 and 01,07.2016, then such mining lease will be executed / registered only

after public hearing has taken place for the entire cluster and there has been EIA/EMP

study of the whole cluster, The Mining Department will further ensure that revised EC is

also obtained by such mining lease holder (s) in the cluster.

ining area and any other area which may have beet disturbed due 1o his mining activities

and restored the land to a condition which s fit for growth of fodder, flora, fauna cic.
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s Regional Office Kishangarh
_ . Rajasthan State Polluti
o - ution Control Board
@ Phone:01463-250111Fax :01463.250111
Registered

File No F(Mines)/T. olllt[Malpura] /147(1)/2022-2023 /2079-2080
Order No 2022-2023/ Kishangarh/10596

Unit Id : 122,918
M/s M/s Sindholia Mata Granite

Date:  27/10/2022

R/o - Diggi House, Shivaji Marg, Sawai Ram Singh Road, District- Jaipur (Raj.),

Tainnr

E-Mail : sindholiamatagranite@gmail.com

Sub:  Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981and under Section 25/26of Water (Prevention & Control of
Pollution) Act, 1974for your Minor Mineral Mine at near Village-Near Village
Sindholia, Tehsil-Malpura, District- Tonk (M.L.No-Ref. No.- 20211000040330 ).

Ref: (i) Your applications dated 16/10/2022
(ii) Received on 16/10/2022

Sir,

In view of the details submitted vide your above referred applications/ documents, the
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)
Act,1981and under Section 25/26of Water (Prevention & Control of Pollution) Act 1974
is hereby granted for carrying mining activities. This consent is subject to the following
stipulations:-

1 That this consent is being granted in favour of M/s. M/s Sindholia Mata Granite, a
Mine of Minor Mineral having M.LNo.- Ref. No.- 20211000040330in an area
measuring 2.1403 Hectares at/near Village-Near Village Sindholia
,Tehsil-Malpura,District-Tonk.

2 Thatthis consent is valid for a period from 16/10/2022 to 30/09/2027

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity
1 Granite (ROM) 250001.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

Location:




Regional Office Kishangarh
Rajasthan State Pollution Control Board

.___—-m Kishangarh
%Wﬁ Phone:01463-250111Fax :01463-250111 -
- Registered !
File No F(Mines)/T onk(Malpura)/ 147(1)/. 2022-2023/2079-2080
pate: 27/10/2022

OrderNo  2022-2023/Kishangarh/10596

Unit Id : 122,918
r carrying out mining of mineral/ore

5 That this consent to establish/consent to operate is only fo
ding of ore/mineral for which a

and not for any processing/benefication or crushing/grin
r consent to operate should be submitted.

separate application for consent to establish and/o

The project proponent is required to obtain seprate consent to establish and consent to operate
for carrying out mining of other minerals(s), if any or processing/beneficiation of such
mineral(s) and for any addition/modification /alteration or change in process.

6 That this Consent to Operate is for mining / processing / beneficiation of product as
mentioned above in M.L.No.-Ref. No.- 20211000040330 and a separate Consent to
Operate is required to be obtained for any other Mineral mining/ processing/
beneficiation  Plant/process if any and for any addition/ modification/ alteration or

change in process.
7 aThat this grant of consent shall mot absolve the project proponent from
prescribed under any

making compliance of other statutory obligations
strument for the time

other law or directions of courts or any other in
being in force. b. No trade effluent shall be discharged inside/outside Mine

premises. c¢. That lessee shall comply the conditions as mentioned in the
Environmental Clearance issued by State Level Environment Impact
Assessment Authority, Rajasthan vide letter dated 06/05/2022and submit
evidence based compliance report every six monthly. d. That this Consent
is valid subjected to the validity of Mining Lease/Mining
Plan/Eco-Friendly/Environment Clearance, if applicable. In case of not
renewal of Mining Lease/Mining Plan this consent shall be treated as

revoked automatically.
8 aThat you have submitted an amount of Rs. 66,000/- as fee which is
adequate for Consent to Operate for five years as per notification dated '

26.05.2016. b. That this consent is being issue on the basis of information
submitted by unit The consent may be automatically revoked in case of
any wrong information found after that. c¢. That the Drills shall be operated
with water injection system ie. wet drilling be carried out during mining or
the drills shall be operated with dust extractors. d. That the project
proponent shall ensure that no natural water course and/ or wate
resources shall be obstructed due to any mining operations. ' ;
9 That your submitted mining lease is valid up to 29.09.2072.

Digitally si
Dagle: 0_3'?'-‘ d by A .2: Tanwar
Reason: Se <124 IST

Location;
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File No
Order No

Unit Iq :

11

12

Regional Office Kishangarh
Rajasthan State Pollution Contyg) Board
Kishangarh
Phone:01463-250111Fax :01463-250111

Registered
mﬁnes]_/'ronk(Malpm)/147{1)/2022-2023/2079—2080
2022-2023 /Kishangarh/1059¢

122,918

g issued in accordance with the EC certificate of
State Level Environment Impact Assessment Authority, Rajasthan, letter

no.F1(4-]/SE[AA/SEAC-Rai/Sectt/Pro]ec‘t/Cat. B2(20241)/2021-2022 dated
06.05.2022. b. That the mine shall ensure advertising in at least two local
News papers widely circulated in the region, one of which shall be in a
vernacular language that the project has been accorded environmental
clearance and copy of clearance letters are available with SEIAA , District
Jaipur and Rajasthan state Pollution Control Board. The advertisement
shall be made with in 7 days from issuance of this consent and a copy shall
be forwarded to SEIAA , District Jaipur and Regional Office, Rajasthan state
Pollution Control Board. c. That the overburden generated shall be stacked
at earmarked dump site(s) only & it should not be kept active for long
period of time. The maximum height of the already existing waste dumps
shall not exceed 5meters and it will be protected by walls of rubble stones
(Retaining Wall) on the downstream side to prevent the flow of fine
particles. d. That the void left unfilled in the abandoned mine area shall be
converted into water body. The higher benches of excavated void/ mining
pit shall be terraced and plantation. Peripheral fencing shall be carried out
all along the excavated area.

That the mine shall apply for renewal of consent to operate in prescribed
application form with requisite fee before 120 days from expiry of this
consent.

aThat Catch drains and siltation ponds of appropriate size shall be
constructed around the mine pit and over burden dumps to prevent run off
of water and flow of sediments directly into the agricultural fields and
water bodies. b. Dimension of the retaining wall at the toe of the temporary
OB dump (s) and OB benches within the mine to check run-off and siltation
should be based on the rainfall data. ¢. That Effective safeguard measures
such as regular water sprinkling shall be carried out in critical areas prone
to air pollution and having high levels of particulate matter such as loading
and unloading point and all transfer points during handling of the ore.
Extensive water sprinkling shall be carried out on roads. It should be
ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regards.

Signature vglid
Ry At
Reason: Se

Location;

T TR

Date:  27/10/2022

e




Regional Office Kishangarh
Rajasthan State Pollution Control Board

Kishangarh 1
Phone:01463-250111Fax :01463-25011:

Registered
File No F(Mines)/Tonk(Malpura)/147(1)/2022-2023/2079-2080 i
ate: 2
Order No 2022-2023/l{ishangarh/10596
Unit Id : 122,918
13 a.That the project authority should implement suitable conservation

measures to augment ground water resources in the area in consul-tatmn
with the Regional Director, Central Ground Water Board. b. The Vehicular
emission shall be kept under control and regularly monitored. Measures
shall be taken for maintenance of vehicles used in mining operation and in
transportation of mineral. The vehicles carrying the mineral shall be
covered with a tarpaulin and shall not be overloaded. c. That the lessee
shall develop plantation in at least 33% of total land use for mining and
allied activities as given in Approved Mining Plan and shall maintain the
Same atall the time to maintain ambient air quality around the mine.

14 That no Single Use Plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MOEF & CC), Government of
India notification dated 12.08.2021shall be used in the industry/unit
premises.

15 Thatall other general conditions enclosed as Annexure shall be strictly complied with.

16 That this Consent is subject to the conditions as stated above and general conditions as
stated in Annexure. Further, the mining unit will comply with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981& Water (Prevention & Control of

Pollution) Act, 1974 and any such conditions as may be specified from time to time by
the State Board under the provisions of the aforesaid Acts,

17 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the
time-being in force, rests with the industry/ unit/ project proponent.

18 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted

against you by the State Board for violation of the provisions of the Act or the Rules
made thereunder.,

complete responsibility, to comply with the conditons laid
time-being in force, rests with the industry/unit/project proponent,

Digitally sign )
Date:.ﬁ(l}2? .2 :25 E_Pwar
Reason: Sg|
Location:
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Regional Office Kishangarh
Rajasthan State Pollution Contro] Board

..__nm Kishangarh
@ Phone:01463- -250111Fax :01463-250111

Registered
File No F(Mines) /T onk(Malpura)/147 (1)/2022-202 3/2079-
OrderNo  2022-2023/Kishangarh/10596

Unit Id : 122,918

2080

Date:  27/10/2022

Encl: As Above

Yours sincerely,
Regional Officer
(A): Copy To:-
1 Master File.
Regional Officer

Signature vglid
Dae: 2025 a0 o romver
-Reason: Sel

Location:




Regional Office Kishangarh
Rajasthan State Pollution Control Board
Kishangarh
Phone:01463-250111Fax :01463-250111

Registered

e No mees)nonkmaipm-a)/mv[1]/2022-2023;2077

2078
der No 2022-2023/Kishangarh/10595 Date:  27/10/2022
Init Id : 122,918
M/s M/s Sindholia Mata Granite
R/0 - Diggi House, Shivaji Marg, Sawai Ram Singh Road, District- Jaipur (Raj.),

Grant of Consent to Establish

Pollution) Act, 1981 and under Section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 for your Minor Mineral Mine at near Village-Near Village
Sindholia, Tehsil-Malpura, District- Tonk (M.L.No-Ref. No.- 20211000040330).

(i) Your applications dated 16/10/2022
(ii) Received on 16/ 10/2022

Ref:

1 That this consent is being granted in favour of M/s. M/s Sindholia Mata Granite, a
Mine of Minor Mineral having M.L.Neo.-

Ref. No.- 20211000040330 in an area
measuring 2.1403 Hectares at/near

Village-Near Village Sindholia
Tehsil-Malpura,District-Tonk.
2 That this consent is valid for a period from 16/10/2022 o 30/09/2027, or
commencement of production whichever is earlier,

3 That this consent is valid for following mining activities :-

Mineral

Permitted Mining Capacity
1 Granite (ROM)

250001.0000 TPA

Signature valid

Digitally signed by, rak Tanwar
Date: 202 .21:05 IST
Reason: Sel

Location:




Regional Office Kishangarh l
- Rajasthan State Pollution Control Board

ekl Kishangarh

W Phone:01463-250111Fax :01463-250111

Registered
FileNo  F(Mines)/Tonk(Malpura)/147(1)/2022-2023/2077-2078 2022
OrderNo  2022-2023/Kishangarh/10595 Date:  27/10/
Unit Id : 122,918

5 That this consent to establish/consent to operate is only for carrying out mining of mineral/ore
and not for any processing/benefication or crushing/grinding of ore/mineral for which ,
separate application for consent to establish and/or consent to operate should be submitted,
The project proponent is required to obtain seprate consent to establish and conse{':t to operate
for carrying out mining of other minerals(s) if any or processing/beneficiation of such '

mineral(s) and for any addition/modification/alteration or change in process.

6 That you shall not operate the mine without obtaining Consent to Operate from the

Board.
7 That this Consent to Establish is for mining / processing / beneficiation of product as ‘

mentioned above in M.L.No.-Ref. No.- 20211000040330 and a separate Conmsent to
Establish is required to be obtained for any other Mineral mining/ processing/
beneficiation  Plant/process if any and for any addition/ modification/ alteration or
change in process.

a.That this grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any

other law or directions of courts or any other instrument for the time

being in force. b. No trade effluent shall be discharged inside/outside Mine

premises. c. That lessee shall comply the conditions as mentioned in the
issued by State Level Environment Impact

Environmental Clearance
Rajasthan vide Ietter dated 06.05.2022and submit

Assessment Authority,
evidence based compliance report every six monthly. d. That this Consent

is wvalid subjected to the validity of Mining Lease/Mining
Plan/Eco-Friendly/Environment Clearance, if applicable. In case of not
renewal of Mining Lease/Mining Plan this consent shall be treated as
revoked automatically.

a.That you have submitted an amount of Rs. 74000/-(50000+24000) as fee
(EC+CTE) which is adequate for Consent to Establish for five years as per
notification dated 26,05.2016. b. That this consent is being issue on the
basis of information submitted by unit. The consent may be automatically
revoked in case of any wrong information found after that. c. That the
Drills shall be operated with water injection system i.e wet drilli be
carried out during mining or the drills shall be operated wmlngd t
extractors, d. That the project proponent shall ensure that no us
water course and/ or water resources shall be obstructed d natural
mining operations. ué to anmy
10 That your submitted mining lease is valid up to 29,09.2072
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Blona] Office K
gt ’
Rajasthan State
e PoIIution Control B
oard

/_@: o Kishangarp
ﬁ one.01463-25011 1Fax :01463-250111

Registered

ile No F(Mines)/T ﬂnk(Halpura]f 147(1)/2022-2023/2077-2073
order No 2022-2023/Kishangarh/10595

Unit Id 122,918 Date:  27/10/2022

be forwarded to SEIAA

+ District Jaipur and R
Pollution Control Board, P egional Office, Rajasthan state

_ C. That the overburden generated shall be stacked
(-s) only & it should not be kept active for long

converted into water

pit shall be terraced and plantation. Peripheral fencing shall be carried out
all along the excavated area,

12 aThat Catch drains and siltation ponds of appropriate size shall be
Constructed around the mine pit and over burden dumps to prevent run off
of water and flow of sediments directly into the agricultural fields and
water bodies. b. Dimension of the retaining wall at the toe of the temporary
OB dump (s) and OB benches within the mine to check run-off and siltation
should be based on the rainfall data. c¢. That Effective safeguard measures
such as regular water sprinkling shall be carried out in critical areas prone
to air pollution and having high levels of particulate matter such as loading
and unloading point and all transfer points during handling of the ore.
Extensive water sprinkling shall be carried out on roads. It should be
ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regards.
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— Reglonal Office KIShang:rr I Board
Mm-—'“"‘ Rajasthan State pollution Contro
—_— Kishangarh

% Phone:01463-250111Fax :01463-250111

Registered
File No F(Mines)/Tonk(Malpura)/147(1) /2022.2023/2077-2078 e i
OrderNo  2022-2023/Kishangarh/10595 : /2022
Unit Id : 122918
13 aThat the project authority should implement suitable conservation

measures to augment ground water resources in the area h';'h :Ol:;l:it:;on
with the Regional Director, Central Ground Water Board. b. A, ar
emission shall be kept under control and regularly monitored. res
shall be taken for maintenance of vehicles used in mining operation and in
transportation of mineral. The vehicles carrying the mineral shall be
covered with a tarpaulin and shall not be overloaded. C. That the lessee
shall develop plantation in at least 33% of total land use for mlnirfg and
allied activities as given in Approved Mining Plan and .shall maintain the
same atall the time to maintain ambient air quality around the mine. -

14 That no Single Use Plastic (SUP) item, which is banned vide Ministty of
Environment, Forest and Climate Change (MOEF & CC), Government of
India notification dated 12.08.2021shall be used in the industry/unit

premises. .
15 Thatall other general conditions enclosed as Annexure shall be strictly complied with.

16 That this Consent is subject to the conditions as stated above and general conditions as
stated in Annexure. Further, the mining unit will comply with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981& Water (Prevention & Control of
Pollution) Act, 1974and any such conditions as may be specified from time to time by
the State Board under the provisions of the aforesaid Acts.

17 That the grant of this Consent to Establish is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the
time-being in force, rests with the industry/ unit/ project proponent.

18 That the grant of this Comsent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules
made thereunder.

19 That the grant of this consent to establish/operate is issued from the envi " "
only, and does not absolve the project proponent Wi i Othef - ronmen . a'nge
prescribed under any other law or any other legal instrument fs tutory obligations
complete responsibility, to comply with the conditons Jaig down j in ; orce. The sole and
time-being in force, rests with the Industry/unit/pmject Fo— In all other laws for the

Digitali
Date: 2’02‘
Reasan; Se,
Location;
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Regional Office Kishangarh
= Rajasthan State popys;
. ” te Pollution Control Board
o= m Kishangarh
# Phone:01463-250111F'ax 101463-250111
! Registered

pileNo  F(Mines)/Tonk(Malpura)/ 147(1)/2022-2023/2077.2075
orderNo  2022-2023/Kishangarh/10595

Date:  27/10/2022
- ynit 1d ¢ 122,918
Encl: As Above

Yours sincerely,
Regional Officer

(A): Copy To:-

1 Master File.
Regional Officer

Signature vglid

Digitally signged by, ak Tanwar
Date: 2162? .21:05 1ST
Reason: Se

Location:
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Regional Office

Rajasthan State Pollution Control Board

Plot No. D-15, Near Ishwari Fruit Garden, New Colony, Bundi
0 .
E-mail: rorpeh.bundi@gmail.com

: Reg./E-mail
No. RPCB/RO Bundi/TM-375/ 290 - 2.9/ Date | £ / ( /7/ y

M/s Sindholia Mineral,

R/o - Diggi House, Shivaji Marg,
Sawai Ram Singh Road, Jaipur.

302004.

Email: - sindholiamineral33@gmail.com

Sir,

-“Board”) has been conferred

Subject:-  Show cause notice for intended revocation of consent to operate under the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 & the
Air (Prevention & Control of Pollution) Act, 1981 and intended direction for
closure under section 33A of the Water Act, 1974 & under section 31A of the
Air Act, 1981. |

Ref: - 1. CTO granted vide letter no. F(Mines)/Tonk(Malpura)/150(1)/2022-2023/2131-
2133 dated 02.11.2022.

2. Hon’ble NGT, Principal Bench, New Delhi vide order sheet dated 21.03.2024

in OA No. 05/2024 in the matter of Sanju Changal Vs State of Rajasthan &
Ors.

3. Inspection of mine by Joint Committee on 14. 05.2024.

- Whereas the Air (Prevention & Control of Pollution) Act-1981 (hereinafter called the “Air

Act”) came into force in the whole of the State of Rajasthan w.e.f, 16.05.1981.

And whereas the Water (Prevention & Control of Pollution) Act-1974 (Hereinafter called the
“Water Act”) came into force in the whole of the State of Rajasthan w.e.f. 23.3.74.

And whereas the said Air and Water Acts were enacted to provide for the prevention, control
& abatement of Air pollution and for the maintaining and restoring the wholesomeness of water
respectively.

And keeping this in view the Rajasthan State Pollution Control Board (hereinafter called as the
powers to take such steps as are necessary for the prevention
d water pollution.

Mhereas M/s Sindholia Mineral (here-in-after called as the “Mine™) is operating at
f. Nc.b. - 20211000040333, Khasra No. — 684/3, Village — Sindholia, Tehsil —
Malpura, District - Tonk.

control & abatement of air an

+ And whereas consent to operate was granted to the mine vide letter under reference.

7. And whereas, the mine was ins

pected on 14.05.2024 by the Joint Committee constituted by

Hon’ble NGT vide order sheet under reference and observed that; -



Regional Office

Rajasthan State Pollution Control Board

Plot No. D-15, Near Ishwari Fruit Garden, New Colony, Bundi
E-mail: rorpeh.bundi@gmail.com
Reg./E-mail
a) Unit has not made adequate plantation.
b) Overburden was stored in haphazard manner.
) Catch drains, settling tanks and siltation ponds have not been constructed. -
d) Water sprinkling facility in order to arrest fugitive emissions has not been provided.

8. And whereas the unit has failed to comply with the provisions of the rules and conditions of
the consent to operate vide letter under reference.

9. And whereas it is evident that the unit has not complied with the provisions of the Water Act,
1974 and the Air Act, 1981.

10. And whereas violation of the provisions of the Water Act, 1974 and the Air Act, 1981 is an
offence under the provisions of these Acts. ‘

11.And whereas above observations show that the unit has been non-complying with the
provisions of the Air Act and the Water Act.

In view of above, this show cause notice is being issued, as to why the consent to operate under
reference may not be revoked and directions be not issued under 33A of the Water Act & 31A of the
Air Act for closure of the unit including disconnection of electric and water supply. In case you wish to
submit any objection/clarifications to above notice, you may submit your reply along with the supporting

documents latest by 30.06.2024 to this office failing which the intended actions may be taken without
any further notice to you in the matter.

Yours sincerely

& (Savifa)

Regional Officer
Copy to:- 1. Master file sl

-

egional Officer
a_



-

Regional Office

Rajasthan State Pollutijon Control Board

Plot No. D-15, Near Ishwari Fruit g grdens New Colony, Bundi

E-mail: rorpch bundi@gmail.com

Reg.fE-maj!
No. RPCB/RO Bundi/TM-378/28%7 — 259 Date | Z /6‘ / 2/

M/s Sindholia Mata Granite,
R/o - Diggi House, Shivaji Marg,
Sawai Ram Singh Road, Jaipur.

302004.

Email: - sindholiamatagranite@gmail.com

Sir,

Subject:- Show cause notice for intended revocation of consent to operate under the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 & the
Air (Prevention & Control of Pollution) Act, 1981 and intended direction for
closure under section 33A of the Water Act, 1974 & under section 31A of the
Air Act, 1981.
Ref: - 1. CTO granted vide letter no. F(Mines)/Tonk(Malpura)/147(1 )/2022-2023/2077-
2078 dated 27.10.2022. :
2. Hon’ble NGT, Principal Bench, New Delhi vide order sheet dated 21.03.2024
in OA No. 05/2024 in the matter of Sanju Changal Vs State of Rajasthan &
Ors.
3. Inspection of mine by Joint Committee on 14. 05.2024.

. Whereas the Air (Prevention & Control of Pollution) Act-1981 (hereinafter called the “Air

Act”) came into force in the whole of the State of Rajasthan w.e.f. 16.05.1981.
And whereas the Water (Prevention & Control of Pollution) Act-1974 (Hereinafter called the

" “Water Act”) came into force in the whole of the State of Rajasthan w.e.f. 23.3.74.

And whereas the said Air and Water Acts were enacted to provide for the prevention, control
& abatement of Air pollution and for the maintaining and restoring the wholesomeness of water
respectively.

And keeping this in view the Rajasthan State Pollution Control Board (hereinafter called as the

" “Board”) has been conferred powers to take such steps as are necessary for the prevention

control & abatement of air and water pollution.

And whereas M/s Sindholia Mata Granite (here-in-after called as the “Mine”) is operating at
ML/Ref. No. — 20211000040330, Khasra No. — 684/4, Village — Sindholia, Tehsil —
Malpura, District - Tonk.

6. And whereas consent to operate was granted to the mine vide letter under reference.

7. And whereas, the mine was inspected on 14.05.2024 by the Joint Committee constituted by

Hon’ble NGT vide order sheet under reference and observed that: -



Regional Office
Rajasthan State Pollution Control Board

Plot No. D-15, Near Ishwari Fruit Garden, New Colony, Bundi
E-mail: rorpch.bundi@gmail.com

eg./E-mail
a) Unit has not made adequate plantation.
b) Overburden was stored in haphazard manner.
¢) Catch drains, settling tanks and siltation ponds have not been constructed. -y
d) Water sprinkling facility in order to arrest fugitive emissions has not been provided.

8. And whereas the unit has failed to comply with the provisions of the rules and conditions of
the consent to operate Vide letter under reference.

9. And whereas it is evident that the unit has not complied with the provisions of the Water Act,
1974 and the Air Act, 1981. .

10. And whereas violation of the provisions of the Water Act, 1974 and the Air Act, 1981 is an -
offence under the provisions of these Acts.

11.And whereas above observations show that the unit has been non-complying with the

provisions of the Air Act and the Water Act.

In view of above, this show cause notice is being issued, as to why the consent to operate under
reference may not be revoked and directions be not issued under 33A of the Water Act & 31A (?f the
Air Act for closure of the unit including disconnection of electric and water supply. In case you wishs 0
submit any objection/clarifications to above notice, you may submit your reply along with the supporting
documents latest by 30.06.2024 to this office failing which the intended actions may be taken without

any further notice to you in the matter.
Yours sincerely

Regional Officer o
Copy to:- 1.Master file qa_=

5
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Regional Officer
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